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THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

APPEAL No. 23 of 2025

Pradeep Dahiya Applicant

Versus

Mines and Geology & Ors Respondent(s)

Short Reply by way of affidavit of Dr' Virender Kumar

Dahiya, IAS, Member Secretary, State Environment Impact

Assessment Authority, Haryana on behalf of Respondent

No.3

I, have above named deponent, do hereby solemnly affirm

and declare as under:-

.,

That the deponent is conversant with facts of the case and

duly authorized to file the affidavit.

That the Present Appeal has been filed challenging the

Environmental Clearance dated 1'0.05.2024 granted to

Respondent No. 5- M/s Choudhary Transport Company lt is

submifted that present appeal is hopelessly barred by

limitation and is liable to be dismissed.

That the Respondent No. 5 i.e. M/s Chaudhary Transport

Company vide online Proposal SIMII{MIN/452873/2023

dated 28.11.2023 submitted proposal for obtainirrg

Environment Clearance for Sand Mining Project at

Chandraon Garhpur Tapu Block at Villages Chandraon,

Grahpur Tapu & Kalsora, District Karnal, Haryana, Area

94.35 Ha

That the State ExPert Appraisal Committee in its 283rd

meeting held on "13J12.2023 appraised the proposal and

discussion was held on District Survey Report, Letter of

Intents issued vide DMG/ HY/ Auction/ KNL/ Chandraon

Garhpur Tapu Sand Untt/2022/3850 dated 21,-06'2022 and

Approved mining plans issued by Mines & Geology
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Department vide No. DMG/HY/MP/KNL/Chandron-

G arhpurtapu Block / 2023 / 4393 Da ted 03.08.2023'

That it was further discussed in Minutes of 283'd Meeting of

State Expert Appraisal Committee, Haryana that the lease area

in the Chandron Garhpur Tapu Block; the leased area is 94 35

Ha Out of which about 12.23 ha area is under restricted zone,

15.930 ha reserved for ancillary activities where no mining

wili be done. About 66.19 ha area is free from restriction and

the mining are proposed in this area only as per mining plan'

That the recommendations of SEAC were considered by State

Environment Impact Assessment Authority, Haryana it'r its

171.t Meeting of SEIAA held on 03.05.2024; wherein, Upon

perusal of the relevant record placed on the file and further

considering the recommendations of the Appraisal Committec

(SEAC); decided to Grant Environment Clearance for the

proposal No. SIATT[IVMIN/452872/2023 dated 28.71'.2023 tor

Sand Mining Project at Chandraon Garhpur Tapu Block at

Villages Chandraon, Grahpur Tapu & Kalsora, Dishict

Karnal, Haryana, Area 94.35 Ha with 41,00,000 TPA

Production; under Category 81, 1(a) for one year, under EIA

Notification dated 14.09'2006 issued by the Ministry of

Environment and Forest, Govemment of India for Mining of

Sand as mentioned in LOI/Mining Plan/EIA'

Report/ToR/DSR/Replenishment Report for plan periocl

with maximum depth upto 3.0m with the following

conditions: WWf
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That after detailed discussion the proposal was recommended

to State Environment Impact Assessment Authority, Haryana

under Category 81, 1(a) for one year, under EIA Notification

dated 14.09.2006 issued by the Ministry of Environmeut and

Forest, Government of India. The Copy of Minutes of

Meeting dated 13.12.2023 is annexed as Annexure R-3fl'

2
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1. 'f hat Pro.iect Proponent should subrnit revised Creen at e'r

plan and PP shall maintain 60 ?6 biock plantation in

nearby villages.
2. Specific Co=ndition No 1'4 mentioned in SEAC

recommendation is removed, as it is not applicable'

3. That Project Proponent should use High Pressure

Sprinkler in the mining site.

The Copy of Minutes of Meeting dated 03'05'2024 is

annexed as Annexure R- 3/2.

It is relevant to mention here that Mining Plan n'as .-lul)'

approved by the Director, Mines & Geology Department'

Haryana vide Memo dated 03.08'2023 which deals with

Geological Reseryes, targeted production etc' and same was

never challenged tifl grant of EC dated 10'05'2024 or

thereafter.

That the Respondent No. 5 i.e. M/s Chaudhary Transport

submitted proposals for seeking validity extension for the

both Proiect vide ProPosal number

SIA/HR/MIN /549772/2026 dated 29'08'2025' The proposal

was considered in 320tr'meeting of SEAC held on 17'04'2026;

wherein, the committee discussed the issues of Complaint'

Court matter pending before this Hon'ble Tribunal, Modified

Mining Plan alongwith conditions No. 07 of the Environment

Clearance letter dated 03.05.2024 regarding One Entry & One

Exit to the Mining Project area and Condition' No 13

regarding Traffic management plan as submitted After

having detailed deliberations; thc committee decided tcr

recommend the proposal to SEIAA, Haryana stating that

"Since SEIAA is a Party to this Petition in NGT and stand well

informed about the facts of the complaint, hence the issues

may be decided accordingly while granting extension of EC'

This committee further recommended that other conditions

being general and same, only one condition related to entry

and exit routes in place of two (7&13), as per GOI guidelines

for sand mines 2020 "There shall be one entry and exit poirtt

proaiileil for tntcks/oehicles. The saiil entry poirtt should haae

facilities as mettioned abooe. In case' it is necessary to haae

'rNilf
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9 The recommendations of SEAC were considered by the

SEIAA, Haryana in its 199th meeting held on 30.04'2026 statrng

therein that " The Autharity obserued that the case is presently

pending adiudication before the Hon'ble National Green Tribunal

(NGT). If was further noted that tlrc Hon'ble Tibunal has not

passed any order restraining or prohibiting the continuation of

mining operntions.

After deliberations, the Authoity, takfug into account the

recommendations of SEAC, decided to grant the extension of

Enaironment Clearance as per tlu approued mining plan of the

Mining Departffient subject to stict compliance uith all applicable

stafutoty prooisions and enaironmental safeguards' The Project

Proponent shnll also comply toith the prescribed entry and eit route

proaisions in accordnnce uith the guidelines issued by the

Goaernntent of Intlia for sand mfuittg, subject to decision of Hon'ble

Nahonal Green Tibunal (NGT).

The Copy of Minutes of Meeting dated 30'04'2026

annexed as Annexure R- 3/4.

IS

That the reply may kindly be taken on record and the Hon'ble

Tribunal may Pass appropriate order(s), direction(s) as

deemed fit and proper under the Iacts and circumstance of the

present case.

Place:- Panchkula

Dated :-

Vra)" c

Dr MBFFg,len( r), rAS
ir:

aav Drtc!ruI

Ev. ri nn5-2028

ri,,. .lc. 
9758

more than one entry/exit points, all such points shall haae

checkpoints toith facilities as mentioned aboae' All other

possible uays of entdexit shoulil be closeil using barriers

like eompounil, ttench, etc. AII proaisions shall be made to

not make it possible for any aehicle to eflter or exit toithout

entry into the computerizeil system" be imposed to avoid any

confusion / litigation'"

The Copy of Minutes of Meeting dated 77'O4'2026 is

annexed as Annexure R- 3/3.
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Verification:

Verified that the contents of para No'1 to 10 of the repll'

affidavit are correct and tme to my knowledge derived from the

official record. No part of it is false and nothing material has been

concealed therein.

Place:- Panchkula

Dated :-

n26

ATTESTED

BAJBIR SII,;GIIHA
NOTARY PANCHKU

Dr

\) *

mar Dahiya, IAS
Member Secretary

SEIAA, F,aryana

I

RAiBIS

AtrV

dr
nogd. 9758

P

* *
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on implementation of Action Plan shall be submitted to the concerned Regional

Office of the Ministry along with District Administration.

IX. Corporate Environnngn! lespansibtl-ry.1eERl

1. The activities and budget earmarked for Corpor Environmental Responsibilitye

(CER) as per Ministry's O.M No 22-65/2017 IA.II ( dated 01-05.2018 or as proposed

by EAC should be kept in a separate bank accgtint. The activities proposed for CER

shall be implemented in a time bound manner and annual report of implementation

of the same along with documentary proo iz. photographs, purchase documents,

latitude & longitude of infrastructure d loped & road constructed needs to be

submitted to Regional Office MoEF&CC a nually along with audited statement

2. Project Proponent shall keep the fu s earmarked for environmental protection

measures in a separate account a n refrain from diverting the same for other

purposes. The Year wise expenditur f such funds should be repofted to the l\/loEF&

CC and its concerned Regional Offi

X, Miscellaneous

1. The Project Proponent shall pare digital map (land use & land cover) of the entire

f

p

lease area once in five yea purpose of monitoring land use pattern and submit a

report to concerned Regio I Office of the MoEF& CC.

2. The Project Authorities ould inform to the Regional Office regarding date o{

financial closu res and fi I approval of the project by the concerned authorities anda

the date of start of lan development work
3. The Project Propone shall submit six monthly compliance reports on the status of

the implementatio of the stipulated environmental safeguards to the N/OEF&CC

&its concerned R ional Office, Central Pollution Control Board and State Pollution

Control Board.

A separate'E ironmental Management Cell' with suitable qualified manpower4

should be set p under the control of a Senior Executive. The Senior Executive shall

to Head of the Organization. Adequate number of qualifieddirectly rep

Environme I Scientists and Mining Engineers shall be appointed and submit a

report to R ,lr4oEF&CC.
The concerned Regional Office of the MoEF&CC including other authorized

organization shall randomly monitor compliance of the stipulated conditions The

project authorities should extend full cooperation to the MoEF&CC officer(s)

including other authorized officer by furnishing the requisite data/informatio n

283.06 EC for Proposed Sand Mining Project at Chandraon Garhpur Tapu Block at
Villages Chandraon, Grahpur Tapu & Kalsora, District Karnal, Haryana, Area

94.35 Ha by M/s Chaudhary Transport Co.

Project Proponent : Sh. Mandeep Singh
Consultant : P and M Solutions

The Project Proponent submitted online Proposal SIA/H R/MIS/4 52812/2023 dated

06.08.023 for obtaining Environment Clearance under Category 1(a) of EIA Notification dated

14.09.2006. The PP submitted the scrutiny fee of Rs.l,50,000/- vide DD No.8041 12 dated

28.11.2023. ToR was granted by SEIAA on dated 21.08.2023

5

Minutes of 28:l''j Meeting of State Expert Appraisal Committee, Haryana
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Tablel-BasicDetails

"l Online Proposal no srA/H R/MrN/4s2 81 2 / 2023

Area of the Project

4 Date of LOI Granted by lr4ines

& Geology

Date of Approval of TOR by

SEIAA

De artment,Ha ana

21.08.2023

6 roval of mine lanDate of

2 Category/Item no. (In 1(a) Mining of Minerals (Non Coal Mining) Category B1

Schedule
3 94.35 ha

(Out of it about 12.23 ha area is under restricted zone

15.930 ha reserved for ancillary activities where no mining
will be done.
About 66.'19 ha area is free from restriction and the mining is

ro osed in th s area onl as er mlnrn lan)

21.06.2022

vitl es Chandraon, Garh urTa u&Kalsora

8

7 Location of Pro

Khasra No

ect

Minutes of 283'd Meetinq of State Expert Appraisal Committee, Haryana il

Village Chandraon
501//6min, 14m n, 15min, 16, 17mln, 23min, 24,25
502//1, 2 min, ! rnin, 1Omin, 11min

115//2min,3min,4 to 9, 10min, 1'l to 14, 15min, 16min, 17min,

18,24min.
Village GarhpurTapu
19/ /19 to 23

20//15min, 16, 17min, 18min, 22min, 23mtn,24,25
31//6/1min, 14rnin, 15min, 16, 17, 18min,22min,23,24,25
32/ /1/1min, 1/2min, 2min, 3 to 9, '1 0min, 1 1 to 25

33//1,2, 3min,8min, 9min, 10, 11, 12min, 19min, 20min, 21min

38/ /1min,
39//1 io 4,5min, 6min, 7 1o11, 12 to 14, 15min, 17min, 18 to 20

21 min 22 min 23 min
40//1min, 2 to 19, 24,25
41//Smtn,6 min, 14min, 15,16, 17min,24min,25
47 //4min,5, 6, 7min, 14min, 15, 16, 17,23mtn,24,25
48//1/1,1/2,2,3, 4,5min, 8min,9, 10, 11, 12mln, 13min, 19min,

20, 21min
62//1mtn, 1Omin, 1l min

63//3min, 4, 5, 6,7 , 1Smin
For ancillary Area:
21//11, 12, 19, 20, 21 ,22
22//13 Io 18, 2'.3, 24, 25

Village Kalsora

10//7, Bmin, 1.lmin, 14 to '17, 18min, 23 min,24,25
11//20, 21

20/ /1, 10, 1 1, 20, 21, 22min
21//3min,4 to 7, 8min, 13min, 14 to 17, 18min, 23min,24,25
43//3min,4 to 7, 14min, 15, 16min, 17min,25min
44//1,2min,9rnin, 10, 11, 12min, 18min, 19ta23,24min
55/ /20min, 21 22min
56//1min,9min, 10min, 11, 12min, 13min, '14min, '16min, 17min,

18, 19, 2'1min, 22,23, 24,25
57//1min,2,3,4,Smin,6, 7, 8, 9min, 13min, 14, 15, 16min, '17,

25 min
85//1, 2, 3min,4min, 6min, 7min, 8, 1 5

For Ancillary Area:

5

03.08.2023
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42//1 ro 25

9 Project Cost '19.30 Crores

10 Water Requirement

Capital Cost Rs 28.50 Lakhs, Recurring Cost Rs '14.00 Lakhs

Total Rs '1,54,50,000/- for 10 Years.

t1 Environment
Plan

Management

12 CER Budqet 45 Lakhs

13 Mineral Sa nd

14 Prod uctlon Capacity 41,00,000 TPA

15 Corner Coordinates Pillar Longitude

A1 77"11',08.1069"E 29'53',50.604"N

17'11'1.2012"E 29'53',43.8072 " N

A3 77'11',13.4484"E 29"53',42.684" N

29'53',40.9704 " NB1 71"1)',56.6364"E

BT / / tu )o.ojo+ E 29'53'40.9704"N

B2 77"1}',39.77 4"E 29'53',29.47 56" N

B3 77"1]',29.3088"E 29'53',22.9632" N

B4 77"11'.26.4396"E 29'53',1 0.626" N

B5 77" 10'25.61 068"E 29"53',4.074"N

B6 77'10'33.2436"E 29"53'0.0924" N

B7 77"10'32.7912"E 29"53',7 4076"N

B8 71"10'38.2164"E 29"53'13 8228"N

B9 71"10'106.1632"E 29"53',19.0752"N

29"53',26.124"NB10 77"1]',58.4512"E

B 1'1 77'11',4.0236"E 29'53',3 5.7792"N

C1 77"11',25.1184"E

C2 77"11',26.2164"E 29'52',42.6324"N

C3 29'52'37.128"N

C4 77'10'38.7912"E 29'52'30.4212"N

C5 77'10'44.6592"E 29'52',27A908"N

C6 77"11',8.1312"E 29"52',22.6956" N

C7 17'11',56.748"E 29"52',29.4384"N

CB 77'10',45.6096"E 29'52',33.5316"N

C9 77"1]',34.0104"E 29" 52'42.612" N

16 Green Belt Plantation 33,900 Trees, plants to be planted along the Haul Road and in

schools and public building and other social forestry program.
'17 Machinery Required Chain Mounted Excavators, Water Tankers & Trucks/Tippers

18 Power Requirement Electric connection will be taken for office and security purpose

from Electricity Board
DG Set19 Power Backu p

The case was taken up in 283'd meeting held on '13.12.2023. The PP presented the

case before the committee. The committee discussed the case and raised some observations to

which PP replied vide letter dated 13.12.2023 along with an affidavit dated 13.12.2023 mentioning

the rein as under:

Minutes of 283'd Meetinq of State Expert Appraisal Committee, Haryana r

Activity Round off
Figure in KLD

Drinking
10.00

Dust

Su ppression
15.00

Pla ntation '10.00

Total 35 KLD

Latitude

29'52',50.8404"N

77" 1 0',31 .1808" E

8
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1) The letter of Intent for the prcject was issued by the Mines & Geology

Department, Haryana Vide memc no DMG/HY/Auction/KNL/Chandron-Garlrpur
Tapu Sand Unit/2022/21 .06.2022 dated 12-05-2023.

2) That, the Letter of Intent was revoked by Mines & Geology Department, Haryana

Vide order dated 17-02 2023, wlrich was revoked by the appellate Authority-
cum-Additional Chief Secretary to Govt. Haryana, Mines & Geology Department
vide Endst. No 05/19/2023-2lB II Dated 12/05/2023.

3) That, the mininq plan has been approved by the Mines & Geology Department

Vide letter no DMG/HY/M P/KNL/Cha nd ron GarhpurTapu Block/2023/4393

Dated 03.08.2023 for a total production capacity of 41,00000 TPA and depth of 3

m.

4) That, the replenishment Study has been approved by Mines & Geology

Depaftment along with the mininq Plan

5) That no court case is pending against the project site.

6) That mining activity will be done during day time within demarcated area as per

approved mining plan as well as replenishment study and natural flow of river

will not be disturbed as per N/oEF&CC Guidelines.

7) That, the total proposed water consumption for the project is 35 KLD.

8) That, the mining activity shall be performed as per approved mining plan and
replen ishment study.

9) That, we shall not excavate beyond the depth of 3 mtrs. as approved in

re plen ishme nt study.

1O)The EMP Budget and CSR Budget is being submitted along with this affidavit.

11)The revised action plan for public hearing is being submitted along with this

affidavit.
12)The District survey report for District Karnal has been approved by DC Karnal on

17.02.2021 and the Mines site is in accordance with the villages mentioned in
DSR and as per Lol issued by Mines & Geology Department Haryana.

PP further submitted the following details of the project:

Geological Reserves

Available
Mineable reserves

Mr (A-B)

41 ,69,97 0

Five years proposed Production details ( Tons /Anum)

Year MTPA

I 41,0t),000

II 41,00,000

III 41,00,000

IV 4'1,00,000

41,00,000

Total geological
reserve MT

Blocked
Geological reserve

MT (B)

Lease area in
Ha.

49,40,460 7,70,49084.7 9

Minutes of 281'i Meeting of State Expert Appraisal Committee, Haryana r

--
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Manpower Details

List of Machinery

Details of Mining

Land use pattern

66.19

Table 2 - EMP Details

S no. Category Numbers

1 Manager (ll Class)

Assistant Manager

1

2 4

3 Foreman/Mates 4

4

5

Supervisory Staff

Skilled Personnel

4

10

5 Semi-Skilled Personnel 110

6 Unskilled 'r0

Total 143

Name of machinery Capacity Nos.

1 Chain Mounted

Excavators

1.30-2.0 m3 05

2 Tippers/ Trucks 25 tons 35

3 Water Tanker 4000 liters 2s

4 Light vehicles 1

5 1

S.no Particula rs Deta ils

1 Method Of Mining Semi-Mechanized Opencast

method

Z Geological Reserves 49,40,460MT

3 Mineable Reserves 41,69,971MT

4 Proposed Production 41,00,000 TPA

Sr.no Details Existing land

use (ha )

At the end

of 5th year
(ha)

1 Pit Area 0.00

2 Dump Area 0.0 0.0

3 Safety Zone (

Restricted Area)

12.23 12.23

4 Infrastructure 1 5.930 1 5.930

Plantation 0.0 5.0

6 Natural

Reclamation

66.19

Total 94.35

S. No Measures
Capital cost

(In Rs.)

Recurring cost
(In Rs.)

Total 10 Yr
budget (In Rs.)

1 Pollution Control 7,00,000 2,00,000 2 5,00,000

Minutes of 28ld Meeting of State Expert Appraisal Committee Haryana il

94.35

S. No.

Maintenance van

0.0

5

10
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i) Dust Su ppression

2

Pollution Monitoring
i) Air pollution
ii) Water pollution
iii) Soil pollution
iv) Noise Pollution

6,0 0,000 1,50,000 19,50,000

3
Plantation and salary for
qardener (part time basis).

8,00,000 8,00,000
80,00,000

4 Haul road repair 7,50,000 2,s0,000 30,00,000

Total 28,50,000 14,00,000 1,54,50,000

c5R

Sr.

No.
Activity Approx.

Cost
(in Rs.)

1 Health awareness and medical camps for local community in

nearby village and panchayat.
10.00

2 Distribution of educational kits and sports kits among the
students of nearby villaqes.

6.00

Drinking water facility and toilet facilities with proper water
system at 10 places in Village Chardron, GarhpurTapu and

Kalsora and surrounding villaqes.

10.00

4 Skill Development Program (as per requirement of local people)

with equipment for 50 people of Village Chandron,

GarhpurTapu and Kalsora and surrounding villages.

7.00

5 Installation of solar lights in public places in consultation with
Gram Panchayat. (.Rs.30000 x 20 places)

6.00

6 Whitewashing/painting work of school rooms and walls of
village Chandron, GarhpurTapu and Kalsora and surrounding
villaq es.

6.00

TOTAL 45.00 lakh

The Committee thoroughly discussed the documents submitted by the Mines &

Geology Department, details, contents of affidavit and documents submitted by the PP at length.

The PP has proposed rate of production as 41,00000 MT/year at Chandraon Garhpur Tapu Block

at Villages Chandraon, Grahpur Tapu & Kalsora, District Karnal, Haryana. The representative from

the Mines & Geology Department, Haryana who was also present during the meeting, have duly

collaborated the version of Committee that the land only can be used for mining with the consent

of land owners and District Survey Report, Mining Plan along with Replenishment Study has been

approved for the proposed area. It is further discussed that lease area consists of 94.35 ha area in

Chandraon Garhpur Tapu. Out of it about 12.23 ha area is under restricted zone and '1 5.930 ha

reserved for ancillary activities where no mining will be done. About 66.19 ha area is free from

restriction and the mining is proposed in this area only as per mining plan.

After detailed deliberations, the Committee decided to recommend the case to

SEIAA for granting of EC under Category 81, 1(a) for one year, under EIA Notification dated

Minutes of 283"I Meeting of State Expert Appraisal Committee, Haryana il

,B\(v,;
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14.09.2006 issued by the Ministry of Environment and Forest, Government of India for Mining of

Sand Chandraon Garhpur Tapu Block at Villages Chandraon, Grahpur Tapu & Kalsora, District

Karnal, Haryana, Haryana with 41,00000 Mf /year production as mentioned in

LOI/M iningPlan/EIARe port/ToR/DS R/Replen ishment Report for plan period with maximum depth

upto 3.Om as mentioned in Replenishment Study Report approved by Director Mines & Geology,

Haryana and for quantity of 41,0000 MI /year with the following specific and general stipulations:

Specific Conditions:-

1. The PP shall construct the pucca link roads connected to the main road at the mining

site before the start of mining.
2. The plantation shall be done on both sides of the road to prevent dust spreading

3. The PP shall construct the Haul roads of width 10 meters.

4. The PP shall provide only one exit and one entry to the Mining Project area and all the

mining shall be dispatched through E-billing.

5. The PP shall maintain an un-mined block of 50 meters width after every block of 1000

meters over which mining is undertaken or at such distance as may be directed by the

Director or any officer authorized by him.

6. The PP shall restrict mining within the central 3/4th width of the river/rivulet.

7. The PP shall not permit any mining in an area up to width of 500 meters from the

active edges of embankments in case of River Yamuna, 250 mtrs. in case of Tangri,

Markanda and Ghaggar and 100 mtrs. on either side of all other rivers/rivu lets.

8. Separate wet and dry bins must be provided in each unit and at ground level for

facilitating segregation of waste. Solid Waste shall be segregated into wet garbage

and inert materials. Wet Garbage shall be composted in Organic waste convertor.

Adequate area shall be provided for solid waste management within the premises

which will include area for segregation, composting. The Inert waste from the prolect

will be sent to dumping site.

9. The PP shall maintain the garland drains in the project area and catchment area for
preserving overburden and dump mining.

'10. Traffic management plan as submitted shatl be implemented in letter and spirit. Apart,

a detailed traffic management and traffic decongestion plan shall be drawn up to
ensure that the current level of service of the roads within a 05 kms. radius of the

project is marinated and improved upon after the implementation of the project.

11. The Project Proponent shall obtain all necessary clea rance/perm ission from all relevant

agencies before commencement of work.

I2. Consent to esta blis h/o perate for the project shall be obtained from the State Pollution

Control Board as required under the Air (Prevention and Control of Pollution) Act,

1981 and the Water (Prevention and Control of Poliution) Acl, 1974.

13. The PP shall take precautions to suppress the dust in and around the mininq site. The

PP shall use mixed cannon water sprinkle for dust suppression instead of conventional

sprinkles for efficient dust suppression.
'14. The PP shall also provide the Anti smog gun mounted on truck in the project for

suppression of dust and shall use the treated water, if feasible.

15. The PP shall create environment division unit in the project for implementing the

conditio ns of Environment clearance.

16. The PP shall obtain the permission regarding withdrawal of ground water from CGWA

before the start of the project and also obtained the CTO from HSPCB after the

approval from CGWA.
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17. The PP shall adhere to the approved rnining plan and approved closure plan by the
competent a uthority.

18. Action plan for the public hearing issues shall be complied in letter and spirit.
19. The Proponent will provide adequate sanitary facility in the form of mobile toilets to

the labours engaged for the project work.
20. The Project proponent shall comply all the measures, conditions suqqested in the

approved mining plan with post closure mine plan, Environmental Management Plan
(EMP) in a letter and spirit.

21. Any change in stipulations of EC of the approved mining plan will lead to Environrnent
Clearance void ab initio and PP will have to seek fresh Environment Clearance

22. Ihe PP shall comply with Sand Mining Rules 2016 and NGT directions from time to
time.

23. The PP shall get the Wildlife Conservation Plan approved from the Competent
Authority before the start of Mining Operations.

24. fhe PP shall restrict maximum mining depth upto 3 meters above the Ground Water
Table as per approved Mining Plan.

25. The PP shall submit the scientific arid based/drone based replenishment study for the
project site in the river bed within 1 year after the start of the mining at the project
site, for further extension of time period as per approved mining plan of the project.

26. The PP shall develop total 33 hac. of com m u nity/panchayti area in the nearby village
and project site area as green belt in consultation with local people and other stake

holders to meet with the demand of public hearing and shall do plantation of 33,900

Trees, on the project site as proposed.

B: Statutory Compliance:-

1. This Environmental Clearance (EC) is subject to orders/judgment of Hon'ble Supreme Court
of India, Hon'ble High Court, Hon'ble NGT and any other Court of Law, Common Cause

Conditions as may be applicable.
2. The Project proponent complies with all the statutory requirements and judgment of

Hon'ble Supreme Court dated 2nd August,2017 in Writ Petition (Civil) No. 114 of 2014 in
matter of Common Cause versus Union of Inoia &Others before commencing the mining
operations.

3. The State Government concerned shall ensure that mining operation shall not be

commenced tillthe entire compensation levied, if any, for illegal mining paid by the Project

Proponent through their respective Department of Mining & Geology in strict compliance
of Judgment of Hon'ble Supreme Court dated 2nd August, 2017 in Writ Petition (Civil) No.

114 of 2014 in matter of Common Cause versus Union of India &Ors.
4. This Environmental Clearance shall become operational only after receiving formal NBWL

Clearance from MoEF&CC subsequent to the recommendations of the Standing
Committee of National Board for Wildlife, if applicable to the Project.

5. This Environmental Clearance shall become operational only after receiving formal Forest
Clearance (FC) under the provision of Forest Conservation Act, 1980, if applicable to the
Project.

6. Project Proponent (PP) shall obtain Consent to Operate after grant of EC and effectively
implement all the conditions stipulated therein. The mining activity shall not commence
prior to obtaining Consent to Esta blish/Con sent to Operate from the concerned State
Pollution Control Board/Committee.

7. The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral
(Development & Regulation), Act, 2015 and rules & regulations made there under. PP shall
adhere to various circulars issued by Directorate General Mines Safety (DGMS), Mines &
Geology Department, Haryana and Indian Bureau of Mines from time to time_. Also adhere
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toH aryana Minor Mineral Concesst on. Stockino. Transoortation of Minera ls and Prevention

of llleqal Min ino Ru les, 2012

B. The Project Proponent shall obtain consents from all the concerned land owners, before

start of mining operations, as per the provisions of MMDR Act, 1957 and rules made there

under in respect of lands which are not owned by it.

9. The Project Proponent shall follow the mitigation measures provided in MoEF& CC Office

Memorandum No. Z-11013157/2014-lA.ll (M), dated 29th October,2014, titled "lmpact of

mining activities on Habitationslssues related to the mining Projects wherein Habitations

and villages are the part of mine lease areas or Habitations and villages are surrounded by

the mine lease area".

10.The Project Proponent shall obtain necessary prior permission of the competent

authorities for drawl of requisite quantity of surface water and from CGWA for withdrawal

of ground water for the project.

1'1.A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from

whom suggestion / representation has been received while processing the proposal.

12. State Pollution Control Board/Committee shall be responsible for display of this EC letter

at its Regional office, District Industries Centre and Collector's office/Tehsildar's Office for

30 days.

1 3. The Project Authorities should widely advertise about the grant of this EC letter by printing

the same in at least two local newspapers, one of which shall be in vernacular language of
the concerned area. The advertisement shall be done within 7 days of the issue of the

clearance letter mentioning that the instant project has been accorded EC and copy of the

EC letter is available with the State Pollution Control Board/Committee and web site of the

Ministry of Environment, Forest and Climate Change (www.parivesh.nic.in). A copy of the

advertisement may be forwarded to the concerned MoEF&CC Regional Office for

compliance and record.
14.The Project Proponent shall inform the MoEF&cC for any change in ownership of the

mining lease. In case there is any change in ownership or mining lease is transferred than

mining operation shall only be carried out after transfer of EC as per provisions of the para

11 of EIA Notification, 2006 as amended from time to time.

1. The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality
Monitoring Stations with 1 (one) in upwind and 2 (two) in downwind direction based on

long term climatologically data about wind direction such that an angle of 120' is made

between the monitoring locations to monitor critical parameters, relevant for mining

operations, of air pollution viz. PMro, PMz.s, NO2, CO and SO2 etc. as per the methodology

mentioned in NAAQS Notification No. B-29016/20/90/PCl/1, dated 18.11.2009 covering the

aspects of transportation and use of heavy machinery in the impact zone. The ambient air

quality shall also be monitored at prominent places like office building, canteen etc. as per

the site condition to ascertain the exposure characteristics at specific places. The above

data shall be digitally displayed within 03 months in front of the main Gate of the mine

site.

2. Effective safeguard measures for prevention of dust generation and subsequent

suppression (like regular water sprinkling, metalled road construction etc.) shall be carried

out in areas prone to air pollution wherein high levels of PMro and PMzs are evident such

as haul road, loading and unloading point and transfer points. The Fugitive dust emissions

from all sources shall be regularly controlled by installation of required equipments/

machineries and preventive maintenance. Use of suitable water-soluble chemical dust

suppressing agents may be explored for better effectiveness of dust control system- lt shall
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I

be ensured that air pollution level conform to the standards prescribed by the
MoEF&CCICentral Pollution Control Board.

II. Water Qualitv Monitorinq and Preservation

'1. in case, immediate mining scheme envisages intersection of ground water table, then
Environmental Clearance shall become operational only after receiving formal clearance

from CGWA. In case, mining operation involves intersection of ground water table at a

later stage, then PP shall ensure that prior approval from CGWA and MoEF&CC is in place

before such mining operations. The permission for intersection of ground water table shall

essentially be based on detailed hydro - geolog ical study of the area.

2. Regular monitoring of the flow rate of the springs and perennial Nallahs flowing in and
around the mine lease shall be carried out and records maintain. The natural water bodies

and or streams which are flowing in an around the village, should not be disturbed. The

Water Table should be nurtured so as not to go down below the pre-mining period. ln
case of any water scarcity in the area, the Project Proponent has to provide water to the
villagers for their use. A provision for regular monitoring of water table in open dug wall
located in village should be incorporated to ascertain the impact of mining over ground
water table. The Report on changes in Ground water level and quality shall be submitted
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater
Department / State Pollution Control Board.

3. Project Proponent shall regularly monitor and maintain records w.r.t. ground water level

and quality in and around the mine lease by establishing a network of existing wells as well
as new piezometer installations during the mining operation in consultation with Central

Ground Water Authority/ State Ground Water Depaftment. The Report on changes in
Ground water level and quality shall be submitted on six-monthly basis to the Regional

Office of the Ministry, CGWA and State Groundwater Department / State Pollution Control
B oard.

4. The Project Proponent shall undertake regular monitoring of natural water course/ water
resources,/ springs and perennial Nallahs eristing/ flowing in and around the mine lease

and maintain its records. The project proponent shall undertake regular monitorinE of
water quality upstream and downstream of water bodies passing within and nearby/

adjacent to the mine lease and maintain it:; records. Sufficient number of gullies shall be

provided at appropriate places within the lease for management of water. PP shall carryout
regular monitoring w.r.t. pH and included the same in monitoring plan. The parameters to
be monitored shall include their water quality vis-i-vis suitability for usage as per CPCB

criteria and flow rate. It shall be ensured that no obstruction and/ or alteration be made to
water bodies during mining operations without justification and prior approval of
MoEF&CC. The monitoring of water courses/ bodies existing in lease area shall be carried

out four times in a year viz. pre- monsoon (April-May), monsoon (August), post monsoon
(November) and winter (January) and the record of monitored data may be sent regularly
to Ministry of Environment, Forest and Climate Change and its Regional Office, Central

Ground Water Authority and Regional Director, Central Ground Water Board, State

Pollution Control Board and Central Pollution Control Board. Clearly showing the trend
analysis on six monthly basis.

5. Quality of polluted water generated from mining operations which include Chemical

Oxygen Demand (COD) in mines run-off; acid mine drainage and metal contamination in

runoff shall be monitored along with Total Suspended Solids (TDS), Dissolved Oxygen
(DO), pH and Total Suspended Solids (TSS). The monitored data shall be uploaded on the
website of the company as well as displayed at the project site in public domain, on a

display board, at a suitable location near the main gate of the Company. The circular No. J-
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20012/1/2006-lA.ll (M) dated 27.05.2009 issued by Ministry of Environment, Forest and

Climate Change may also be referred in this regard.

6. Project Proponent shall plan, develop and implement rainwater harvesting measures on

long term basis to augment ground water resources in the area in consultation with

Central Ground Water Board/State Groundwater Department. A report on amount of water

recharged needs to be submitted to Regional Office MoEF&CC annually.

7. Industrial waste water (workshop and waste water from the mine) should be properly

collected and treated so as to conform to the notified standards prescribed from time to
time. The standards shall be prescribed through Consent to Operate (CTO) issued by

concerned State Pollution Control Board (SPCB). The workshop effluent shall be treated

after its initial passage through Oil and grease trap.

8. The water balance/water auditing shall be carried out and measure for reducing the

consumption of water shall be taken up and reported to the Regional Office of the MoEF&

CC and State Pollution Control Board/Committee.

III. Noise and Vibration Monitoring and Prevention

The peak particle velocity at 500m distance or within the nearest habitation, whichever is

closer shall be monitored periodically as per applicable DGMS guidelines.

The illumination and sound at night at project sites disturb the villages in respect of both

human and animal population. consequent sleeping disorders and stress may affect the

health in the villages located close to mining operations. Habitations have a right for

darkness and minimal noise levels at night. PPs must ensure that the biological clock of the

villages is not disturbed; by orienting the floodlights/masks away from the villagers and

keeping the noise levels well within the prescribed limits for daylnight hours.

The Project Proponent shall take measures for control of noise levels below 85 dba in the

work environment. The workers engaged in operations of HEMM, etc. should be provided

with ear plugs/muffs. All personnel including laborers working in dusty areas shall be

provided with protective respiratory devices along with adequate training, awareness and

information on safety and health aspects. The PP shall be held responsible in case it has

been found that workers/personals/laborers are working without personal protective

equipment.

IV. Mining Plan

The Project Proponent shall adhere to the working parameters of mining plan which was

submitted at the time of EC appraisal wherein year-wise plan was mentioned for total

excavation i.e. quantum of mineral, waste, over burden, inter burden and top soil etc.. No

change in basic mining proposal like mining technology, total excavation, mineral & waste

production, lease area and scope of working (viz. method of mining, overburden & dump

management, O.B & dump mining, mineral transportation mode, ultimate depth of mining

etc.) shall not be carried out without prior approval of the Ministry of Environment, Forest

and Climate Change, which entail adverse environmental impacts, even if it is a part of
approved mining plan modified after grant of EC or granted by State Govt. in the form to

Short Term Permit (STP), Query license or any other name.

The Project Proponent shall get the Final Mine Closure Plan along with Financial Assurance

approved from Indian Bureau of M ines/Department of Mining & Geology as required

under the Provision of the MMDR Act, 1957 and Rules/ Guidelines made there under. A

copy of approved final mine closure plan shall be submitted within 2 months of the

approval of the same from the competent authority to the concerned Regional Office of
the Ministry of Environment, Forest and Climate Change and SEIAA for record and

verification.

2

3

2

-----------r
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3. The land-use of the mine lease area at various stages of mining scheme as well as at the
end of-life shall be governed as per the approved Mining PIan. The excavation vis-)-vis
backfilling in the mine lease area and corresponding afforestation to be raised in the
reclaimed area shall be governed as per approved mining plan. PP shall ensure the
monitoring and management of rehabilitated areas until the vegetation becomes self,
sustaining. The compliance status shall be submitted half-yearly to the MoEF&CC and its
concerned Regional Office.

V. Land Reclamation

1 The Overburden (O.B.) generated during the mining operations shall be stacked at
earmarked O8 dump site(s) only and it should not be kept active for a long period of time.
The physical parameters of the OB dumps like height, width and angle of slope shall be
governed as per the approved Mining Plan as per the guidelines/circulars issued by
D.G.M.S w.r.t. safety in mining operations shall be strictly adhered to maintain the stability
of top soil/OB dumps. The topsoil shall be used for land reclamation and plantation.
The reject/waste generated during the mining operations shall be stacked at earmarked
waste dump site(s) only. The physical parameters of the waste dumps like height, width
and angle of slope shall be governed as per the approved Mining Plan as per the
gu idelines/circulars issued by DGMS w.r.t. safety in mining operations shall be strictly
adhered to maintain the stability of waste dumps.
The reclamation of waste dump sites shall be done in scientific manner as per the
Approved Mining Plan cum Progressive Mine Closure Plan.

The slope of dumps shafi be vegetated in scientific manner with suitable native species to
maintain the slope stability, prevent erosion and surface run off. The selection of local

species regulates local climatic parameters and help in adaptation of plant species to the
microclimate. The gullies formed on slopes should be adequately taken care of as it
impacts the overall stability of dumps. The dump mass should be consolidated with the
help of dozerl compactors thereby ensuring proper filling/ leveling of dump mass. In
critical areas, use of geo textiles/geo-membranes/clay liners/Bentonite etc. shall be
undertaken for stabilization-of the dump.
The Project Proponent shall carry out slope stability study in case the dump height is more
than 30 meters. The slope stability report shall be submitted to concerned regional office
of MoEF&CCISEIAA.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed
around the mine working, mineral yards and Top Soil/OBAVaste dumps to prevent run off
of water and flow of sediments directly into the water bodies (Nallah/ River/ Pond etc.).

The collected water should be utilized for watering the mine area, roads, green belt
development, plantation etc. The drains/ sedimentation sumps etc. shall be de-silted
regularly, particularly after monsoon season, and maintained properly.
Check dams of appropriate size, gradient and length shall be constructed around mine pit
and OB dumps to prevent storm run-off and sediment flow into adjoining water bodies. A
safety margin of 50% shall be kept for designing of sump structures over and above peak
rainfall (based on 50 years data) and maximum discharge in the mine and its adjoining
area which shall also help in providing adequate retention time period thereby allowing
proper settling of sediments/silt material. The sedimentation pits/ sumps shall be
constructed at the corners of the garland drains.
The top soil, if any, shall temporarily be stored at earmarked site(s) within the mine lease

only and should not be kept unutilized for long. The physical parameters of the top soil
dumps like height, width and angle of slope shall be governed as per the approved Mining
Plan and as per the guidelines framed by DGMS w.r.t. safety in mining operations shall be
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strictly adhered to maintain the stability of dumps. The topsoil shall be used for land

reclamation and plantation purpose.

VII.

No Transportation of the minerals shall be allowed in case of roads passing through

villages/ habitations. In such cases, PP shall construct a 'bypass' road for the purpose of

transportation of the minerals leaving an adequate gap (say at least 200 meters) so that

the adverse impact of sound and dust along with chances of accidents could be mitigated.

All costs resulting from widening and strengthening of existing public road network shall

be borne by the PP in consultation with nodal State Govt. Department. Transportation of

minerals through road movement in case of existing village/ rural roads shall be allowed in

consultation with nodal State Govt. Department only after required strengthening such

that the carrying capacity of roads is increased to handle the traffic load. The pollution due

to transportation load on the environment will be effectively controlled and water

sprinkling will also be done regularly. Vehicular emissions shall be kept under control and

regularly monitored. Project should obtain Pollution under Control (PUC) certificate for all

the vehicles from authorized pollution testing centers.

The Main haulage road within the mine lease should be provided with a permanent water

sprinkling arrangement for dust suppression. Other roads within the mine lease should be

wetted regularly with tanker-mounted water sprinkling system. The other areas of dust

generation like crushing zone, material transfer points, material yards etc. should invariably

be provided with dust suppression arrangements. The air pollution control equipments like

bag filters, vacuum suction hoods, dry fogging system etc. shall be installed at Crushers,

belt-conveyors and other areas prone to air pollution. The belt conveyor should be fully

covered to avoid generation of dust while transportation. PP shall take necessary measures

to avoid generation of fugitive dust emissions.

Green Belt

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine

lease boundary as per the guidelines of CPCB in order to arrest pollution emanating from

mining operations within the lease. The whole Green belt shall be developed within first 5

years starting from windward side of the active mining area. The development of greenbelt

shall be governed as per the EC granted irrespective of the stipulation made in approved

mine plan.

The Project Proponent shall carryout plantation/afforestation in backfilled and reclaimed

area of mining lease, around water body, along the roadsides, in community areas etc. by

planting the native species in consultation with the State Forest Department/ Agriculture

Department/ Rural development department/Tribal Welfare Depadment/Gram Panchayat

such that only those species be selected which are of use to the local people. The CPCB

guidelines in this respect shall also be adhered. The density of the trees should be around

2500 saplings per Hectare. Adequate budgetary provision shall be made for protection and

care of trees.

The Project Proponent shall make necessary alternative arrangements for livestock feed by

developing grazing land with a view to compensate those areas which are coming within

the mine lease. The development of such grazing land shall be done in consultation with

the State Government. ln this regard, Project Proponent should essentially implement the

directions of the Hon'ble Supreme Court with regard to acquisition of grazing land. The

sparse trees on such grazing ground, which provide mid day shelter from the scorching

sun, should be scrupulously guarded/ protected against felling and plantation of such

trees should be promoted.

2

1

2

3

Minutes of 283'd Meeting of State Expert Appraisal committee, Haryana il

VL tarupprlalisr

18
550



4. The Project Proponent shall undertake all precautionary measures for conservation and
protection of endangered flora and fauna and Schedule I species during mining operation.
A Wildlife Conservation Plan shall be prepared for the same clearly delineating action to be

taken for conservation of flora and fauna. The Plan shall be approved by Chief Wild tife
Warden of the State Govt. and implemenled in consultation with the State Forest and
Wildlife Department. A copy of Wildlife Conservation Plan and its implementation status
(annual) shall be submitted to the Regional Cffice of the Ministry.

5. The PP shall ensure that the area marked for greenery and trees will not be rendered
impervious by any means like soil, compaction or cement concrete or brick or tiles or
rubber or plastic cover or any other imperv ous material in any manner and the area must
be maintained pervious for water infiltration/percolation and air flow in the soil. It must be

straight on earth and not on any roof or slab of any tile.

'1. The Project Proponent shall appoint an Occupational Health Specialist for Regular as well
as Periodical medical examination of the workers engaged in the mining activities, as per

the DGMS guidelines. The records shall be maintained properly. PP shall also carryout
Occupational health check-ups in respect of workers which are having ailments like BP,

diabetes, habitual smoking, etc. The check-ups shall be undertaken once in six months and

necessary remedial/ preventive measures be taken. A status report on the same may be

sent to N,4oEF&CC Regional Office and DGMS on half-yearly basis.

2. The Project Proponent must demonstrate commitment to work towards'Zero Harm'from
their mining activities and carry out Health Risk Assessment (H RA) for identification
workplace hazards and assess their potential risks to health and determine appropriate
control measures to protect the health and wellbeing of workers and nearby community.
The proponent shall maintain accurate ancl systematic records of the HRA. The HRA for
neighborhood has to focus on Public Health Problems like Malaria, Tuberculosis, HlV,

Anaemia, Diarrhoea in children under five, respiratory infections due to bio mass cooking.
The proponent shall also create awareness and educate the nearby community and

workers for Sanitation, Personal Hygiene, Hand washing, not to defecate in open, Women
Health and Hygiene (Providing Sanitary Napkins), hazard of tobacco and alcohol use. The

Proponent shall carryout base line HRA for all the category of workers and thereafter every

five years.

3. The Proponent shall carry out Occupational health surveillance which be a part of HRA and

include Biological Monitoring where practical and feasible, and the tests and investigations
relevant to the exposure (e.9. for Dust a X-Ray chest; For Noise Audiometric; for Lead

Exposure Blood Lead, For Welders Full Ophthalmologic Assessment; for Manganese Miners
a complete Neurological Assessment by a Certified Neurologist, and Manganese (l\y'n)

Estimation in Blood; For Inorganic Chromium- Foftnightly skin inspection of hands and

forearms by a responsible person. Except routine tests all tests would be carried out in a

Lab accredited by NABH. Records of Health Surveillance must be kept for 30 years,

including the results of and the records of Physical examination and tests. The record of
exposure due to materials like Asbestos, Hard Rock Mining, Silica, Gold, Kaolin, Aluminum,
Iron, l,/langanese, Chromium, Lead, Uranium need to be handed over to the Mining
Department of the State in case the life of the mine is less than 30 years. It would be

obligatory for the State Mines Departments to make arrangements for the safe and secure

storage of the records including X-Ray. C)nly conventional X Ray will be accepted for
record purposes and not the digital one). X Ray must meet ILO criteria (17 x'14 inches and
of good quality).

4. The Proponent shall maintained a record of performance indicators for workers which
includes (a) there should not be a significanl decline in their Body Mass Index and it should
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stay between 18.5 -24.9, (b) the Final Chest X-Ray compared with the base line X-Ray

should not show any capacities ,(c) At the end of their leaving job there should be no

Diminution in their Lung Functions Forced Expiratory Volume in one second (FEVI),Forced

Vital Capacity (FVC), and the ratio) unless they are smokers which has to be adjusted, and
the effect of age, (d) their hearing should not be affected. As a proof an Audiogram (first

and last need to be presented), (e) they should not have developed any Persistent Back

Pain, Neck Pain, and the movement of their Hip, Knee and otherjoints should have normal

range of movement, (0 they should not have suffered loss of any body part. The record of
the same should be submitted to the Regional Office, MoEF&CC annually along with
details of the relief and compensation paid to workers having above indications.

5. The Project Proponent shall ensure that Personnel working in dusty areas should wear
protective respiratory devices and they should also be provided with adequate training
and information on safety and health aspects.

6. Project Proponent shall make provision for the housing for workers/labors or shall

construct labor camps within/outside (company owned land) with necessary basic

infrastructure/ facilities like fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, crdche for kids etc. The housing may be provided in the form of
temporary structures which can be removed after the completion of the project related

infrastructure. The domestic waste water should be treated with STP in order to avoid

contamination of underground water.
7. The activities proposed in Action plan prepared for addressing the issues raised during the

Public Hearing shall be completed as per the budgetary provisions mentioned in the

Action Plan and within the stipulated time frame. The Status Report on implementation of
Action Plan shall be submitted to the concerned Regional Office of the Ministry along with
District Administration.

IX. CoroorateEnvironmentResponsibility(CER)

1. The activities and budget earmarked for Corpr:rate Environmental Responsibility (CER) as

per Ministry's O.M No 22-65/2017-IA. II (M) dated 01.05.2018 or as proposed by EAC

should be kept in a separate bank account. The activities proposed for CER shall be

implemented in a time bound manner and annual report of implementation of the same

along with documentary proof viz. photographs, purchase documents, latitude &
longitude of infrastructure developed & road constructed needs to be submitted to
Regional Office MoEF&CC annually along with audited statement.

2. Project Proponent shall keep the funds earmarked for environmental protection measures

in a separate account and refrain from diverting the same for other purposes. The Year

wise expenditure of such funds should be reported to the MoEF& CC and its concerned

Regional Office.

Miscellaneous

1. The Project Proponent shall prepare digital map (land use & land cover) of the entire lease

area once in five years purpose of monitoring land use pattern and submit a report to
concerned Regional Office of the MoEF& CC.

2. The Project Authorities should inform to the Regional Office regarding date of financial

closures and final approval of the project by the concerned authorities and the date of
start of land development work.

3. The Project Proponent shall submit six monthly compliance reports on the status of the
implementation of the stipulated environmental safeguards to the MOEF&CC &its
concerned Regional Office, Central Pollution Control Board and State Pollution Control
Board.
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4. A separate'Environmental l\.4anagement Cell'with suitable qualified manpower should be

set-up under the control of a Senior Executive. The Senior Executive shall directly report to
Head of the Organization. Adequate number of qualified Environmental Scientists and

Mining Engineers shall be appointed and submit a report to RO, MoEF&CC.

5. The concerned Regional Office of the MoEF&CC including other authorized organization

shall randomly monitor compliance of the stipulated conditions. The project authorities

should extend full cooperation to the McEF&CC officer(s) including other authorized

officer by furnishing the requisite data/inform ation

283.O7 EC for Expansion of IT ParklCyber Park project at Sector-66, Village Maidawas,
Gur ram, Haryana by M/s Advance India Projects Limited

a

Proj Proponent : Not present
Consu nt : Vardan EnviroNet

Proponent submitted online Proposal SIA/H R/lN FRA2/449943/2023

ining Environment Clearance for Expansion under Category B(b) of

The Proj

EIA N otification dated 14 2006. The PP submitted the scrutiny fee of Rs.2,00,000/- vide DD

dated 28.11.2023 for ob

No.001 557 dated l 2.09.2023.

The case was ta up in 283'd meeting held on 13.12.2023. However, PP requested

vide letter dated 12.12.2023 to efer their case as they could not attend the meeting due to

unavoidable circumstance. The c mittee acceded with the request of PP and deferred their

case

283.08 EC for Group Housing ony Project in the revenue estate of Village Chauma,
Sector- 111, Gurugram, aryana by M/s Vinman Construction Pvt. Ltd and
Others In Collaboration M/s Kashish Developers Limited

Project Proponent : Not p nt
Consultant : Vardan E roNet

The Project Proponent submi online Proposal SIA/H R/lNFRA2/4511 56/2023

dated 23.1 1.2023 lor obtaining Environment Cl nce under Category 8(b) of EIA Notification

dated 14.09.2006. The PP submitted the scrutiny

03.10.2023.

of Rs.2,00,000/- vide DD No.746325 dated

The case was taken up in 283'd meeting hel on 13.12.2023. However PP requested

vide letter dated 12.122023 to defer their case as the CC n this project is still in process. The

committee acceded with the request of PP and deferred their ase.

Minutes of 283 d Meeting of State Exped Appraisal Committee, Haryana il
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!C for Proposed Sand Mining Proicct at Chandraon (iarhrrur I'apu Illock at
Villagcs Chandraon, Grahpur Tapu & Kalsora, District Karnal, Hirryana,
Area 94.35 Ha bv M/s Chaudha ry Transrrort Comrranv.

'l'hc Projcct was submitlcd 1o thc SlilAA vidc onlinc l'roposal No.
SIA/IIR/MIN/452812/2023 datcd 06.08.2023 lbr obtaining Granl ol'
ljnvironmcnl Clcarancc undcr Category 1(a) within thc scopc and meaning of
EIA Notilication dated 14.09.2006 issued by MOEF & CC, GOI. ['hc Projccl
l)roponcnt has deposited Scrutiny fee of { 1,50,000/- vide DD No. 8041 l2 datcd
28.11.2023 (in compliance ol Haryana Government, Environmenl & Clirrratc
Changc Dcpartment Notification No. DE&CCH/3060 dated 14.10.2021.

The case was taken up in 283'd meeting of SEAC heltl on 13.12.2023
and -['he Project proponent presented the case befbre cornmittee. The comrnittcc
aftr:r discussed raised some obseruations to which project proponent reply on
13,12,2023 along with as an Affidavit. l'hc rcply was corlsidered. After detailcd
deliberations, the Committee decided to recommend the case to SEIAA lbr
granting of EC under Category Bl, l(a) for one year, undcr EIA Notification
dated 14.09.2006 issued by the Ministry of Enviroument and Forest, Governrnent
of India for Mining of Sand Chandraon Garhpur '[ apr"r Block at Villages
Chandraon, Grahpur Tapu & Kalsora, District Karnal, I{aryana, Haryana with
41,00000 MT/yoar production as rnentioned in
LOI/I\4iningPlan/EIARcport/ToR/DSR/Replenishment Report fbr plan period u'ith
maximum depth upto 3.0m as mentioned in Replenishrnent Study Report
approved by Director Mines & Geology, Flaryana ar-rd lor quantity of 41,0000
MT/year with the follorving details and specific & general stipulations:

Table I -Basic Details

I SIA/tIRA4IN/4 5 28 I 21 2023
I (a) Mining of Minerals (Non-Coal Mining)
Cate o BI
94.35 ha
(Out ol it about 12.23 ha arca is uutlct' rcstriclctl

zolle
15.930 ha reserved lirr arrcillan activitics u'hctc rto

mining rvill trc clonc.

About 66.19 ha arca is licc llnm rcslriction ancl thc
mining is proposccl in this arca onll as pcr rnitring

lan)
21 06.2022

Online Pro osal no
Category,/Item no. (ln
Schedute)

1

Area of the Pro.ject

I)atc of LOI Granlcd by
Mincs & (icology

cn1. I I eutaI

I)atc ol A roval ol'

l'agc .19 ol' tiO

Itcm No. 171,04

2

3

2t.08.2023

22
554

Annexure R/2



'I'Olt by SI-IAA
03.08.20236 Datc of Approval

minc plan
of

7 Location ol'Projcct vil Villa cs Chandraon. Garh ur'l'a &Kalsora
8 Khasra No. Village Chandraon

501//6min. 14min. 15min. 16, 17min. 23min.24.25
5O2lll.2 rnin.9min. l0rnin. l imin
I l5//2min, 3min. 4 1o 9. lOn.rin. 1 1 to 14. 15min.
l6min. 17min. I 8. 24min.
Village GarhpurTapu
I9ll19 to 23
20//l5min, 16, 17min, lSrnin. 22min, 23min. 2,1. 25

3lll6llmirr. l4min. 15min. 16. 17. 18min. 22min.
)7 )4 )a
32lllllmin. l/2min.2rnin.3 to 9. 1Omin. il to 25

33lll,2,3min. 8n.rin. 9min, 10, I1. 12min. l9rnin.
20nrin.2lrnin
38//1niin,
39lll to 4. 5min. 6min. 7 tol1. 12 to 14. l5min.
I 7min. 18 ro 20 2l min 22 min 23 min
40//1nrin. 2 to 19, 24, 25

4ll/5nrirr,6 min, 14mirr, 15, 16. l7min,24nin.25
47ll4r'in.5" 6. 7min. l4rnin. 15. 16, 17,23min.24.
25
48llll1., 112.2.3" 4. 5min. 8min, 9. 10, l l, l2min.
13nrin. l9min. 20, 2l min
62lllnin" 10min, I lmin
63ll3nin.4, 5. 6, 7, l5rnin
For ancillary Area:
2UI|t.12.19.20.21,22
22ll13 to 18,23,24.25
Village Kalsora
l0l17.9min, 13min, l4 to 17, 18min.23 min.24.25
tU/20,2t
201 I 1. 10. I l. 20. 21, 22mil
2lll3rnin,4 to 7. 8min. l3rnin. 14 to 17. lllmin.
23min.24.25
43ll3nin.4 to 7. l4min. 15. 16rnin. lTrnin. 25min
14lll. 2min.9min. 10, 11. 12min. l8min, 19 to 23.

24 mirr
5 5//20min. 2l , 22min
56//1min. 9min. 10min. I l, l2min, 13min. 14nrin.
16min. lTrnin, 18. 19. 2lmin. 22.23,24.25
57lllmin- 2.3.4.5min.6.7. 8.9min, 13min. 14. 15.

16min. 17. 25min
85111. 2, 3min, 4rnin, 6min, 7min, 8, l5

I'agc 50 of ttO

23
555



For Ancillary Arca:
421/1 to 25

9 Proiccl Cost 1 9.30 (lrorcs

l0 Watcr Itcquircmcnt Activily Ilountl ofl' Figu rc
in Kl,l)

l)rinking l0 (x)

I)ust
Suppression

15.00

Plantation 10.00

Total 35 KLt)
II

l2
13.

llnvironment
Management Plan

Capital Cost Rs 28.50 Lakhs. I{ecr-rrring Cost I{s
14.00 l-akhs
Total Rs 1,54,50.000/- tbr l0 Years.

CER Budget 45 Lakhs
Mineral Sand

14.

15.

Production Capacity 41.00,000 TPA
comer Coordinatcs Pillar Longitude

77"1l'08.1069"11
Latiturlc
29'53'50.604"NA1

A2 7',1"u',1.2012'E
77"1l'13.,1484"tr

29"53',43.8072"1
A3 29"53'42.6ri4"N
BI 77" l0'56.6364"E 29'53',40.9704"I
BI 77"10'56.6364"E 29"53',40.9704"I
B2 7'7" t0'39 .77 4"1: 29'53',29.475 6"1

B3 77'I0',29.3088"E 29"53'22.9632"1

B4 7'7'10'26.4396'L 29'53'10.626"N
29'53'4.074"NB5 77" l0'25.61068"E

B6 7'1" t0'33.2436"8 29"53',0.0924 "N

B7 77"10'32.7972"E 29'53'7.4076"N
B8 77" t0'38.2764"E 29'53'l3.lt22tt"l
B9 7'7" t0'106.1632"E 29'53'19.0752"I
ut0 77" I 0',5 tt.05 l2 "E 29"53',26.124"N
Il I I 7'7" I t'4.0236"F_ 2tf 53'35.7192"1

29'52',50.8404"f
29"52'42.6324"1

CI 77't0'25.1 184"E
C2 77" t0'2.6.2164"1:.
(_J 77'10'3 1.180lt"1..

1'7"1{|.',38.7912"F.

29"52',37.l2tt"N
29'i2'10.,12l 2"lC4

C5 77' I 0',4-+.6592"t1 29"52'2 7.490tt"1

C6 77'r I'n. r312"r1 2L)" 52'22.(t956"1

C1 71'10'56.7 48',t:. 29"52'.29.4384"1

ctt 77' 1 0',45.6096"1: 29"52'33.53 l6"I
29"52'.42.612"NC9 77' I 0',34.0 l04"lr

l6 (irccn Ilclt I'lanlalion 33.900 '1rccs. plants to bc plantcd along thc llaul
l{oacl and in schools and public building and othc'r

I'agc 5l ol tlO
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social Ibrcstrv ro il ltl .

tl Machincry l{cquircd Chain Mountcd I'.xcavators. Watcr 'Iankcts &
'I ruckl;i l'i

t8. ['orvcr I{cquircmcnt Iilcolric conncction will bc lakcn lbr olllcc and

sccurity purposc liom lilcctricity lloard
l9 I'orvcr Ilacku l)C Sct

a (i cologicnl llcscrvcs

Blocked
Geological
reserve MT

B

Five years proposed Production details ( Tons /Anurn)

Year MTPA
41.00.000

lt 4l .00.000
ill
IV

4 i.00.000
41,00,000
41.00.000

I

Manpower Details

List of Ma chinery

Watcr 'I ankgr
Light vchiclcs

5

Lcase area
in I{a.

Total
geological

reserve MT

84.79 49,40,460

Availablc
Mineable

reservcs M'l'
(A-B)

7.70,490 4t,69.970

S no. Category N u nr bers

1 Manager (II Class) I

2 Assistant Managcr 4

J

4

ljorcrlan/Mates
Supervisory Staff

4

4

5 Skilled Personnel l0
5 Semi-Skilled

Personnel
I t0

6 L-rnskillcd 10

Total 143

S.

No.
Name of machinery Capacity Nos.

I Chain Mountcd Ilxcavators
'l'ippcrsi 'l'rucks

1.30-2.0 nil 05

2 25 tons 35
21000 I itcrs 2s

4 I

1Maintcnancc van

l)agc 52 of 80

a

J
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I)ctails of Mining

a Land use pattern

Table2-EMPDetails

CSR

S.no Pa rtic ula rs l)c ta ils
I Mcthod of Minine Scmi-Mcchanizcd Opcncast

mcthod
2 (icologioal I{csor.rcs 49,40,460M I

3 Mincablc I{cscrvcs 41.69,970M r

,1 Proposcd l)roduction 41.00.000 l't,A

Sr.no Details Existing
land use

(ha )

At the end of
5th year (ha)

1 Pit Arca 0.0 0.00
) Dump Area 0.0 0.()

3 Safetl, Zor-re ( Rcstricted
Area)

12.23 12.23

,l Inll'astlucturc 15.930

0.0

66.19

15.930

) Plantation 5.0

6 Natural I{eclamation 66.19
Total 94.3 5 94.35

S

No
Mcasrrres

Capital cost
(In Rs.)

Recurring cost
(In Rs.)

Total l0 Yr
budget (l n lis.)

I
Pollution Control
i) Dust Suppression

7.00.000 2,00.000
25.00.000

2

Pollution Monitoring
i) Air pollution
ii) Water pollution
iii) Soil poltution
iv) Noise Pollution

6"00.000 1.50.000 19.50.000

J
l)lantalion and salary fbr
gardencr (part time basis).

8,00,000 8,00.000
tt0 00 000

,1 IIaul road rcpair 7.50.000 2.50.000 30.00.000
'l'otal 28,50,000 t 4,00,000 I,54,50,000

Sr.
No.

Activity Approx. Cost
(in lls.)

I IIcalth arvarcncss and mcdical
carnps Ior lrrcal ctrtnntunill in
ncarby villagc and panchayat.

10.00

I'agc 53 of ll0
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i)istribution ol cducational kits
and sports kits among thc sludcnls
ol' ncarby villagcs.

6.00

J I)rinking watcl lacility and toilct
lacilitics with propcr wator
syslcm at l0 placcs in Villagc
Chandron, Garhpur'l apu and
Kalsora and sumounding villagcs.

4 Sliill I)cvclopurent Program (as

pcr requirernetit of local peoplc)
s'ith equipnrcnt lbr 50 people ol
Village Chandron. Garhpr,rr'l apu

and Kalsora and surroundinc
villages.

7.00

5 lnstallation of solar lights in
public places in consultation ivith
Glam Panclrayat. (*Rs.30000 x
20 places)

600

6 Writewashing/painting work of
school roours and walls of village
Chandror.r. GarhpurTnpu and
Kalsora and surrounding villages.

6.00

TOTAL 45.00 lakh

Specific Conditions:-

l. 'l he PP shall construct the pucoa Iink roads connectcd to the nlain road at the rnining
site belbre the stall ol- rlining.

2. Ihc plantation shall bc donc on both sides of the road to provcnt dust spreading

3. lhc I'jP shall construct the Haul roads of lyidth l0 meters.

,1. 'l'he I)[) shall provide only one exit and one entry to the Mining Pro.iecl arca and all
thc mining shall be clispalched through E-billing.

5. l'hc I'l' shall rnaintain an un-mined block of 50 meters width aflcr cvcry block o1'

1000 mctcrs ovcr rvhich rnining is undertaken or at such distancc as may bc dircctccl
h), thc I)ilcctor or any olllccr authorized by hirn.

(r. lhc I)P shall rcslricl rlining rvilhin rhc ccntral 3/4'l'rvidth ofthc rivcr/rivulot.

7. I hc 1)l) shall no1 pcnnil anr rnining in rn .Icu up to u,idth ol'500 mctcrs Iiorn thc
activc cdgcs o1'cmbanl<mcnts in casc ol l{ivcr Yatnuna, 250 mtls. in casc ol"l'angri.
Markanda ar-rd (ihaggar and 100 mlrs. on cithcr sidc ol'all olhcr rivcrs/rivulcts.

3. Scparatc l'ct and dr'1' bins rnust bc providcd in cach Lrnit ancl at ground lcvcl lbr
lacilitating scgrcgation o1'rvastc. Solid Wastc shall bc scgrogalod inlo u'c1 gartragc

ancl incfl malcrials. Wct (iarbago shall bc compostctl in Organic wastc convcrlor.

I'agc 54 ol'tlO
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Adcrluatc arca shall bc proviclccl lirr solid \\,as1c r)ranzlscmcnt l ithin thc plcttt tscs

rvhioh will includc alca lbr scgrcgation. cotlposling. lhc Incrt rvastc liorrl lllc
plrrjce t rr ill hc scrtt to tlutupittr: sitc.

9. lhc l'P shall mainlain thc garland drains in thc projcct arca and calchmcnt arca lilr
prcscrving ovorburdcn and dump rnining.

10.'l'ralltc managcmcut plan as submiltcd shall bc inrplcrnonlccl in lcttcr antl spirit.
Apar1. a dctailcd trallio u.ranagcrncnl ancl tral'lic dccongr:s1ion plan shall bc drau'tr u1.r

to cnsurc thal thc currcnt lcvcl ol- sct ,,icc ol thc roacls r'vithin a 05 kms. radir-rs ol'thc
projcct is marinatcd and improved upon alier thc implemenlation o['thc projcct.

I l. 'l'hii I'ro-ioct ['ropouent shall obtain all necessar)/ clearance/pcrm ission fionl all
rclcvant agcrrcies bclote cotnrnencelDent o[' u'ork.

12. Conscnt 1o establish/opcrate lbr the project shall be obtained fiorn the Slatc I)ollutiurt
Conttol Board as required undcr the Air (I'revention atrd Control of Pollution) Act.
l9tll and the Water (Prevention and Control of Pollution) Act. 197'1.

13. lhc PP shatl take precautions to suppress the dust in and around the rnining site. I hc

I'l' shall use urixed cannoll \\'a1c[ splinlilc tbr dust suppression instead ol'
collventional sprinkles lor cificient dust suppression.

14. The PP shall also provide the Anti smog gun tnoutttcd otr truck in the project lbr-

suppression of dust and shall use the trealed u'ater'. if f'easible.

l-5. lhe PP shall croate environnrcnt division unit in the project fbr inrplerrrcnting thc

conditions of Environrncnt c learance.

16. The PP shall obtain the permission regarcling ri'ithdrau'al ol- ground u'ater tionr
CGWA before the stafi of the project and also obtairred thc C I O frorn IISPCB atier
the approval frorn CGWA.

17. l he PP shall adhere to the approved mining plan and approved closurc plan bl thc

colnpetent authority.

lll. Action plan for the public heat'ing issues shall be complied in letter and spirit.

19. 'l hc Proponent rvill provide adequate sanitary tacility in the fbrm of rrrobile toilcts 1o

the labours engaged tbr thc project rvork.

20. 't'he l)r'oject proponenl sliall compll,all the measures. conditiotrs suggcstecl in thc

approvcd minir-rg plan s,ith post closure minc plan, Environnrental Managcntcut l)latr

tl:N4l'lin a lcttur rrnd spilit.

21 . Any chango ir.r stipulatious o1' EC of the approvcd Ininiug plzrn x'ill lcad ttr

Iirvironrncnt Clcalancc void-ab-initio and ['l'rvill havc to scck licsh l]tlvironmcnl
Clcarancc

22. 'lhc l)l) shalI compll nith Sand Mining I{ulcs 2016 and N(i'l dircctions ll-our titrc to
tin-rc.

23. I hc I'l' shall gct thc Wildlil'c (lonscr.',ation l)lan approvcd liont tho Corllpclcrlt
Aulhorily bclbrc thc slart ol'Mining Opcrations.

t'agc 55 ol'tlO
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2-.1. lhc ['l' shall rcslricl uraximum rnining dcpth upto 3 nrctcrs abovc thc (]round Watcr
lablc as pcr approvcd Mining l'lan.

25. lhc I'['shall sutrmit thc scicntillc gricl basccl/dronc bascd rcplcnishmcnt sludy lbr thc
pr1)icct sitc in thc rir,cl bcd ri ithjn I ),cal alicr thc s1afl ol'tho minin-e a1 thc pro je cL

sitc. lbr lurlhcr cxtcnsion ol'tinc pcriod as pcr approvcd rnining plan o1'tho projcct.

2(r. lhc I'l'shall clevclop total 33 hac. o ['comrnunity/panchayti aloa in the noarby villagc
and ploicct sitc arca as grcon bclt in consuhalion rvith local pcoplo and olhcr slakc
holclcrs to mcct rvith thc dcmand ol'public hcaring and shall ckr planlation ol 33.900
'lrecs. on thc pro.jcct silc as proposcd.

Il: S tat utory Conrpliance:-

L llris l:.nvironrn cnlal Cle'alance (EC) is subjcct to ordct's,' juclgrn cnt ol' IIon'blc
Suprcnrc Cou( of India. Hon'ble IIigh Court. Ilon'ble NG'I and any othcr Court o1'

I-an'. Corlmon Car.rse Conditions as may be applicable.

2. 'l hc l)roject propouent cornplics u'ith all the statutory requirer.nents and juclgmcnt ol'
Ilon'ble Sulrreme Court dated 2nd August.20l7 in Writ Petition (Civil) No. ll4 ol'
20 l4 in matter of Cotnnrot.t Cause ve;'sus lJnion ol' India &Others bclirrc
errnrnrenc n11 tlrc tnirrirru operfltions.

i. 'fhc State (iovelnment conccrncd shall ensure that nrining opcration shall not bc

conrntenced till the entirc compcnsation levied. il anl'. lbr illcgal mining paid by thc
Pro-ject Proponent through their rcspective Department of Mining & Geology in
strict compliancc of Judgrnent of FIon'ble Supretue Cor"rrt datecl 2nd Augusl. 2017 in
Writ Pctition (Civil) No. 1 14 of 2014 in m;itter of Corlmon Cause versus lJnion o1'

Intlia &Ors.

.1. lhis llnr' ironnrcrr(al Clearance shall become operational onll' alier receiving fornral
NBWL Clearancc li'orn MollF&CC subsequent to tlle recommendations of thc
Standing Corrmittee of National Board for Wildlifc. if applicablc to thc Project.

-r. lhis Environmental Clearance shall become opcrational only after receiving fornral
liorcst Clearance (FC) under the provision of Forest Consen'ation Act, l9tl0. il
lu 1',p licu b le to llte Prolcct.

(r. l'r'ojcct Proponent (PP) shall obtain Consenl to Operate alter grant of' IIC and

eIlcctivcll,impleurent all the conditiorrs stipulated thereirr. Thc nrinirrg activitv shall
not conlllrcuco prior to obtaining Consent to lrstablish/Collsent to Opcl'atc li'om thc
conccrncd Statc I'ollution Control Board/Committce .

7. l hc l'l' shall adhcrc to thc provision of the Mines Act. 19i2. Mincs and Mincral
(l)cvclopmcnt & Itcgulation). Act. 20l 5 ernd rulcs & rcgulalions madc lhcro uncicr.
l'l) shall adhcrc 1o various circulars issucd by I)ircctoratc (icncral Mincs Saltty
(l)GMS). Mincs & (icologl l)cpartr.ncnt. IIarl,ana ancl lnclian l]r,rrcau o1'Mincs liru.r
tirnc to timc.. Also aclhcrc to llarvana Mirror Mincral Conccssion. Stockine..
l liurs onation ol Mincrals and })rovcntion of Illc I(ulcs 20t2.

tt. 'l'hc I'rojccl Proponcnl shall oblain conscnls lrom all thc conccrncd land owncrs.
bclbrc starl of mining opcralions, as pcr thc provisions oi' MMDIT Act, 1957 and
rulcs madc thcrc undcr in rcspool oflands which arc not owncd by i1.

I']agc 56 c,l'80
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9. l'hc t'rojccl Proponcnl shall lbllorv thc mitigalion mcasurcs providod in Mol'llr& CC

Ollicc Mcmorandum No. /.-1101315112014-IA.II (M). daLcd 29th October. 201'1.

titlcd "Inrpact o[' mining activitics on I Iabitations-lssucs rclatcd 1o thc ntirtirrr:
l)nrjccls u,hcrcin llabitations ancl villagcs arc thc part ol urinc lcasc arcets or

I Iabitations and villa.qcs ars slu-r-oundccl by thc rninc lcasc arca''.

10.'lhc l'ro.jcct l)roponcnt shall obtain ncccssary plior pcrltissiot-t o1' thc colttpctcltt
authoritics lor dra*'l o1'rccluisitc cluantilv o1'strt'lhcc rvatct' and liom C(iWA lor
rvithdrau al ol grouncl l'atcr lirr thc pro_icct.

1 l. A copy of'ljC lcttcr rvill bc malked to concerned Panchayat / tocal N(iO ctc. i1 anr.
liour whour suggcstion / rcpresentation has been received tvhilri proccssirrg thc
proposal.

12. Statc l'ollution Contlol BoardiCornrn ittee shall be rcsponsible tbr display o1'this Ir(l
lcttcr at its Regional otficc. District ludustrics Centre and Collcctor's
ollicc/'fehsildar's Olllce lor 30 da1's.

13.-l hc Project Authorities shoLrld vr,idely advertise about the grant of this EC lettcr by'

printing the same in at lcast tuo local ne\\'spapcrs. one of rvhich shall bc in

vemaculat languagc of the concerned area. The advertisemcnt shall be donc ri'ithin 7

davs of the issue of thc clearance letter mcntioning that the instant pro.ject has heetr

accorded E,C and copv ol thc hC letter is available rvith the State Polllrtion Control
Board/Comrnittee and wcb site of the Ministrr, of Envilonrncl.tt. Foresl and Clinrltc
Change (www.pativesh.nic.in). A copl' of the advertisement ma), be tbrwarded to thc

concerned MoEI'&CC l{cgional Ott'ice lbr cotnpliance and record.

1.1. The Project Proponcnt shall inforrn thc Molll-'&CC {br arrl' change iu oulclship ol'
thc nrinin-q lease. In case thetc is an1' change itr o*'nersltip or ntinit.tg leas,-' is

tlansltlred than mining operatiotr shall onll be carried out a[tct-translct of EC as pcr

provisions of tl-re pala I I of IllA Notification. 2006 as arnended fiom time to timc.

L Air Quality Monitoring and Preserv4tion

l. 'l'hc Ploject Proponent shall install a rninimum of 3 (three) onlinc Amlrient Air-

Qualitl, Monituring Stations \\,ith I (one) in uprvind and 2 (tri-o) in clou un'it.icl

dircction based on lorrg telrn climatologicallv data about u'incl clirection such tltat atr

anglc of 120' is made betn'een the rnonitoting locations to rnonitor ct itical
paranroters. relevant tbr mining opet'aliotts. ol air pollution viz. PM 1q1 l'Mr.. NO2

CO and SO2 ctc. as per the rnethodologv rnentioned in NAAQS Notillcation No. ll-
29OL6l20l90ll'C I/1. dated 18.11.2009 covering the aspects of transpoltalion and usc

ol' hcavy rlachiner-n- in the inrpact zone. The anrbicnt air- iltralitl' shall also bc

monitotcd at promincnt placcs likc ol1icc building. cantccn c1c. as pcr thc site

conclition to asccrlain thc cx1'rosurc charactcristics at spccilic ltlaccs. lhc abovc tlala

shall bc digitall). displal cd u,ithin 03 uronlhs in lhrnt o1' thc main (iatc ol- thc nrinc

sitc.

2. lillcctivc sal'cguard lrcilsutcs lirr prcvcntion ol' clust gcncrittitln antl subscqucrlt
supprcssion (likc rcgular satcr sprinklirrg. nictallccl road constructioll ctc.) shall bc

carriccl out in aroas pronc 1<l air pollr-rtion rvhcrcin liigh lcvcls ol' I)M 11; allcl [)M,. arc

cvidcnl such as haul road. loading and unloarling point and triurslcr points. 'lhc
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l:ugitivc dust cmissions liom all sourccs shall bc rcgularl-v controllcd bv installation
ol rccprircd ccluipnrcnts/ machincrics and prcvcntivc rnaintcnancc. [Jsc ol'suitablc
riatcr-solublc chcrnical dust supprcssing agcnts may bc r:xplorcd 1br bcttcr
ellcctivcncss ol' dust control systcm. It shall bc cnsurcd lhat air pollution lcvcl
corrlirrm to thc slandards prcscribcd by thc Molr|&CC/Ccntral Pollution Conlrcl
Il oa rd.

I I. Watcr QualiW Moniloring irntl Prcscrvation

l. In casc. inrnrcdiatc rrrinir.rg sclrcurc cnvisagcs intcrscction o1 -elound l,atcr tablc. thcn
l:nvironnrcntal Clcalarrcc shall bccoure operation.tl only alicr t'ccciving lbnnal
clcarancc liom C(i W'A. In casc. mining orre ration itrvolves inlctscction ol' srountl
rr,irtcr tahlc at a lerter stage. thcn PP shall ensure that prior approval fionr CGWA ancl

Mol:[&CC is in place belbrc such nrining operations. -l'he pclnrission lbr'
intcrscction o1-glound rvater tablc shall cssentially be based on detailcd hldnr-
ucological studl' ol thc area.

l. lle rulal rnonitol'ing ol the Ilos late ol lhe iprings ilnJ pcrenrriel Nallalrr Ilorr ins in
ancl around the mine lcasc shall be car-r'ied out and records maintain. 'l'he 

natur-al

rvatcr bodies and or stlear.ns uhich arc 11olving in an around the village. should uot
bc disturbed.'l'he Water Table should bc nulturcd so as nol to go dou,t.t bclou'thc
ple-nrining pcriod. ln case ol any r'vater scarcity in thc arca. thc Project Proponent
has to lrrovide water to thc villagels for their use. A provision lbl regular nronitorin!
ol \\'ater table in open dug rvall localed in village should be incorporatetl to asce(ain
thc impact ol nrining ovcr sround \vatcr tirble . The Report on changes in Grouncl
rvatcr Icvcl and qualitl shall be subrritlcd on six-nronthll' basis to 1he Regional
Ol'tlcc o1- the Ministrl'. CGWA and Statc Grountlu'ater Departnrent / State Pollutiol
Control Board.

3. l)roiect Proponent shall regr,rlarll. monitor and rnaintain records rv.r.t. ground rvatcr
lcvel and quality in and around thc nrine lease b,v establisliing a network of existing
rvclls as *,ell as neu piczorncter installations during the mining operatiou in
consultation u'ith Central Ground Water Authorih,/ State Ground Water Deparlnrcnt.
'lhc ltcport on changes in Ground rvater level and quality shall be submitted on sir-
nronthh, basis to the Rcgional Ollicc ol the Ministrl,. CGWA and State Grounclu'atcr'
I)cpartnrellt / State Pollutiort Control Board.

,i. Ihc I'ro.lcct Proponent shall undertake regular monitoring of natural watcr cour:ic,,

watcr rosourccs/ springs and perennial Naltahs existing/ florving in and around thc
rninc lcasc and maintain its records. 

-l'he 
pro.iect proponent shall undcrtakc rcgular

rronituring ol' r,vatcr quality, upstrearn anrl dos,nstream ul' rvatcr bodics pirssing
rithin and ncarbl,/ arl.jaccnt to thc nrinc lcasc and rraintain its rccords. Sulllcicnt
nuurbcr o1' gullics shall bc providcd at irl.rpropriatc placcs u,ilhin thc lcasc lir'
nrauagcmcnt of rvatcr. ['l' shall carryout rcgular nronitoring u.r.t. pII and includccl
thc sanrc in moniloring plan. l'hc paramclcts 1o bc monilorccl shall includc thcir
\\,atcr quality vis-z'r-vis suitabilit), lbr usagr: as pcr CI)Cl) critcria and llow ratc. It
shall be cnsurcd that no obstruction and./ or rrltcratiou lrc madc to watcr hodios duling
nriuing opcralions u'ithoul .justilication iL:rd prior approval ol' Molil;&CC. 'l'hc

rnonitoring of watcl courscs/ bodics cxisting in lcasc arca shall bc can'icd out lirur'
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timos in a ycar viz. prc- lnonsoon (April-Ma1'). rnotlsoon (August). posl-monsoon
(Novcrnbcr) and rvinlcr (Januarl') and thc t'ccord tll' trtonilorcd data tnay bc scnl

rcgularly kr Ministrl' ol' I Invironmr:ttl. [iol'cs1 and Clinratc ('hangc and its I{ceional
Olficc. Ccntral (iround Walcr Authorily and l{cgional l)ircctor. Ccnlral (irour.rcl

Walcr lloard, S1a1c [)ollution Control [Joard and Ccntral I)ollulion Control l]oald.
Clcarly showing thc lrcnd analysis on six-monthly basis.

5. Qualitl, of pollutcd s'atcr gcncratcd lrrm mining opcrations u'hich incluclc Chcnrical

Oxygon I)cmand (COl)) in mincs run-ofl: acicl nrinc drainagc and nrctal

contaminalior.r in runolT shall be tuonitored along rvith 'l otal Suspcntlcd Solids
('l'l)S)" I)issolved Ox1'gcn (DO). pII and Total Suspended Solids ( l'SS). lhc
monitored data shall be uploaded on the rvebsite of the company as u'ell as displaled
at thc projcct site in public domairr, orr a display board. at a suitable locatiot.t ncar thc

main gate of the Cornpany. The circular No. J-20012/l /2006-lA.ll (M) dated

27.05.2009 issued by Ministrl' of Environtnent. F-ot'est and Clirnate Changc nral alstr

l,c rrlclred in Lhis relLartl.

6. I)r<rject Proponent shall plan. develop and inrplement rainn,ater haruesting llleastlrcs

on long term basis to augment ground r.r,atcr l'csources in the area in corlstlltat i, rlt

with Central Ground Water Board/State Groundrvatcr Depa(nlent. A report on

amount of rvater recharged needs to be subrnitted to Regiottal Offlce MoEF&CC
annualll'.

7. tndnstrial waste \\'ater (u orkshop and q'aste watcl'tlonl thc rnine) should be properll
collected and treated so as to contbnn to the notificd standat'ds prescribed ft'our tintc

to tirnc. The standards shall be prescribcd through Cotrsent to Operate (CTO) issued

by concerned State PollLltion Control Board (SPCR). l'he ri'orkshop ellluent shall bc

treatcd after its initial passage through Oil and grease trap.

8. 'fhe rvater balanoe/l,ater auditing shall be carried out aud mcasure lbr reducirtg thc

consurrptiotr ol u,ater shall be taken up and reporled to the Regiorral OlLlcc of thc

MoEF& CC and State Pollution Control Board/Conr ur ittee.

II[. Noise and Vibration Monitoring and Prevention
'l'hc peak particle velocity at 500ni distauce cir rvithin
i.vhichcver is closer shall be uronitored periodically as

guidclincs.

2. 'l'hc illumination and sound at night at project sites disturb the villagcs in rcspcct ol'

bolh hurnan and animal population. Consequent sleeping disorders and stress may

allcct thc hcalth in thc villages located close to mining opcrations. Ilabitati<xs havc

a right lor darkncss and minimal noisc levcls at night. PPs must onsurc that thc

biological clock of thc villagcs is not dislurbcd; by oricnting thc floodlights/masks
away from thc viltagcrs and kccping thc noisc lcvcls wcll within thc prcscribcd

limits lor day/night hours.

3. lhc Projcct Proponcnt shall takc mcasurcs lor control of noisc lcvcls bclor'v 85 dba

in tho work cnvironmcnt. '['hc workcrs cngagod in opcrations of I IIiMM, ctc. should

bc providcd with car plugs/mul'ls. All pcrsonncl including laborcrs working in dusty

arcas shall bc providcd wilh protoclivc rcspiratory dcviocs along wilh adoqualc
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training. itwarcncss al)d iulorrrration on sal'cty and hcalth aspccts. 'l'hc I'['shall bc
hcld lcsponsiblc in casc it has bccn lbru'rd that u'ollicrs/pcrsonalst laborcrs arc

rvorking rvithout pcrsonal protcctivc cquipnrcnt.

IV. Mining l'la n

l. I hc i)ro jccl l)roponcnt shall aclhcrc to thc rrorking paramctcls o1'rnining plan u,hich
rr irs subnr ittccl at thc tinlc o1' liC applaisal u hcrcin 1,car-rvisc plau rvas nlcutioncd li)r-
total cxcavation i.c. c;Lranturn ol'urincral. was1c. ovcr burdcn. intcr buldcn and 1op

soil ctc.. No changc in basic mining proposal likc mining tcchnology. total
excalatiun. mincral & rvastc producticttt. lease area and soopc of' rvor-king (viz.
rnclhocl o['nrining. overburdcn & dunp uranagelrent. O.B & dump urining. urincral
tnrrrsportation rnode. riltirnate dcpth ol rnining ctc.) shall not be carricd r-rut rr'ilhout
prior apl.rroval ol the I\'linistn' ol'Environntcnt. Foresl anrl Clinrate Changc. u4rich

cntail adverse environmcntal impacts. even if it is a part ol approved mining plan

rnoclilled aftel grant of EC ol granted b1' State Govt. in the lblm to Short l-cr nr

l'crnrit (S'l-P). Query, license or any other naure.

2. l'hc Project Proponerrt shall gct the Final Vine Closure PIan along rvith Financial
Assurance approved ll'orn Indian Bureau of Mincs/Depatlurcttt of Mining & Geology'
as required under thc Plovision of the MMDR Act. 1957 and l{ules/ Guidelines rnadc

thcre under. A cop1, of approvcd tlnal rnine closule plan shall bc submitted uithin 2

nronths of the approval ol the sarne fiorn the colnpetent authoritl to the concerned
Regional Oflice of thc Ministrl of l:nvironnrent. Forest ancl Climate Change and

Sl:lAA for record ancl r.crillcation.

i. Thc land-use of the minc lease arca at various stages of r.nir.ring scheme as rvell as at

the end-of'-life shall bc governed as per tht: approved Mining Plan. The excavatior.r
vis-ir-vis backfilling in the mine lease area and con'esponcling afforestation to bc
raised in the reclaimcd area shall bc govern:d as per approved rnining plan. PP shall
crrsure the rnonitolir.rg antl managonerrt o1' rehabilitated areas until the vegetation
bcconies self-sustaining. Thc compliance status shall be subrnitted half-vearly to thc

MoEF&CC and its concerncd Regional O1lice.

V. l-and Reclanration

l. 'l hc Overburden (O.R.) gcrrerated during the minir-rg opelations shall be slackcd at

catnrarkcd OB dump site(s) onl-v and it should not be kept active for a long pcriod ol'
tinrc. rc physical pararncters of the OB dumps like hcight. u'idth and anglc ol'slopc
slrall bc gol'crncd as per the approved Mining Plan as per the guidclincs/circulars
issucd by I) G.M.S w.r.t. safet-v in mining operations shall bc strictly adhcrcd to
rnaintairr thc stabilitl' ol'top soil/OB dumps. Thc topsoil shall bc r-rsccl lix land
rcclanration and plantation.

2.'lhc rc.!cct/wastc gcncratcd during thc mining opcralions shall bc slackcd a1

carmarkcd rvastc dump sito(s) only. 't'hc ph1'sical paramclcrs ol'thc u,astc durnps likc
hcight, n'idth and anglc ol slopc sl-rall bc govcrncd as pcr thc approvcd Mining I'lan
as lrcr thc guidclincs/c irculals issucd b1, I)GMS w.r.t. salct.v in nrining opcrations
shall bc striclly adhcrcd to maintain thc stability o['r.vas1c dumps.
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i. 'l'hc rcclamalion ol rvastc drlmp silcs shall bc donc in scicntillc mannor as pcr thc
Approvcd Mining Plan cur I'rogrcssivc Minc Closurc I'lan.

.1. 'l'hc slopc ol dunrps shall bc vogctatcd in scicntilic lnanncr rvith suilablc natirc
spocics to maintain thc slopc stability. prcvcut crosiot't ancl surl'acc run oll. 'l hc

sclcction o1'local spccics rcgulatos local climatic paranlclcrs and hclp in adaptati,rrt

ol plant spccics to tho microclimalc. I hc gLrllics lcrrnrcd on slopcs should bc

adcqualcly lakcn carc ol'as i1 impacts thc ovcrall stability ol'dumps. l'hc dut.ttp rnass

should bc consolidatcd rvith thc hclp ol dozcr/ compaclors thcrcby cnsuring prt4lcr
lilling/ lcvcling ol' clutnp mass. lu critical areas. usc o[' gco tcxlilcs/gco-
mcnrbrancs/clay liners/Bentonite etc. shall be undertal<en lirr stabilization ol'thc
dump.

5. 'l'hc l}'ojcct l)roponent shall calrl'ottt slope stabilitl study in case thc dr-rrnp lrcight is

morc than 30 tneters. 'l'he slope stability report shall be submitted to conccrncd

rcgional olllcc of Mol:1"-&CC/SEIAA.

6. Calch drains. settling tanks and siltation ponds of appropr-iate size shall bc

cor.rshucted around the mine r'vorking. t.t.tineral 1'ards artd Top Soil/OB/Wastc clLrnrps

1o prevellt lun off of water and flow of sedinlcnls directlf into the rvater bodics
(Nallah/ River/ Pond etc.).'['he collected water shoLrld be utilized for rvatering thc

rnine area. roads. green beh development. plantation ctc.'fhe dlains/ sedirncntation

sumps etc. shall hc de-silted legularly, particularl.v alicl rnonsoon scasou. altcl

nraintained properl-v.

7. Check darns of appropriate size, gradient and length shall bc constructed around

rnine pit and OB dur.nps to pl'eveut stonn mn-otf antl sedirncr.rt florv into aclloirring

ri,ater trodies. A salet-v niargin of 50% shall be l<ept lor desiening of sutnp structtll'cs

over atrd above peak lainthll (based on 50 1'ears data) and tnaximttnt discharge in thc

rnine and its adjoining area u,hich shall also help in providing adequate rctelrtiorr

time period thereby allorving proper settling of sedirnents/silt mate rial. T hc

scdimentation pits/ sumps shall be constructed at thc corners of the garland drains.

ll. 'l he top soil, if an1'. shall temporarily be stored at eartlarked site(s) s'ithin tlre ntitrc

lcasc onl-V and should not be kept unutilized for long. The physical paralrretet's ol'1hc

top soil dumps like height. u'idth and angle of slope shall be governed as pcr thc

approvcd Mining Plan and as pet'the guidelincs l}amed b-v DGMS rv.r.t. sali'tr irr

minirrg opcrations shall bc stricth' adhered to maintain the stability o['dr.rurps. 'l'hc

topsoil shall bc used for land rcclauratiot.t and plantation purpose.

VI. 'l'ransportation

No 'l ransportation of thc mincrals shall bc allowcd in caso ol'roads passing through
villagcs/ habitalions. ln such cascs, l'l'shall construcl a 'bypass' road lbr thc purposc

of transportation olthc mincrals lcaving an adcquatc gap (say at loasl 200 motcrs) so

that thc advcrsc impact of sound and dust along with chanccs ol'aooidcnts could bc

mitigatcd. All costs rcsulting from widcning and slrcngthcning ol cxisting public
road nctwork shall bc bomc by thc l'P in consultation rvith nodal Statc Govt.
I)cpartmcnt. 'l'ransporlation ol'mincrals through road movcmcnt in casc ol cxistinq
villago/ rural roads shall bc allowod in consuhation with nodal Slatc (iovt.
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I)cpartrncnt onl!'alicr rcqLrircd strcn,qLhcning such thal thc cat'r'r.'ing capacily olroads
js incrcascd to hancllc thc tlalllc load. lhc poilution dlrc to transportalion load ou thc
crrr jronnrcnt u,ill bc ctltctivcll, controllccl and u'atcr sprinl<ling lvill also bc donc
lcgu)all1'. Vchicular cnrissions shall bc hcpt undct control and rcgular'[1' lnollitotcd.
I'r'o.jcct should obtain I'ollutiou ul)dcr Control (l)lJC) ccrLillcatc lirr all thc vchiclcs
llr-rrrr ltrtltrlt izcd pollttlitrn tcstin:t ccntcls.

2. Ihc Main haulagc road \vithin thc minc lcasc should bc providccl rvilh a pcrmancnL

n,atcr sprinkling an'angcnrcnl lbr dust supprcssion. Othcr roacls rvithin thc minc lczrsc

should bc r.r"cltcd rcgr.rlarly rvith tanl<er-rrounte(l watcr sprinkling syslcrl..l'hc olhcr'

alcas ol'dust gcnclntion lilic crushing zor1e. rnaterial translbr points. r.natcrial vards
ctc. sholrld invariabll' be provided with rlust suppression arraugcmcnLs. 

-['hc 
air'

pollr.rtion conlr'ol equipments like bag filtels. vaculrm suction hoods. dly lbgging
svstcur olc. shall be installed at Crushers. bclt-convel-ors aud other areas pronc to air

Pollr"rtion. The belt convelror should be fully covered to avoid generation ol' dusl
\\'hilc transportation. PP shall take ncccssal'y nleasures to avoid ,qeneration ol'
Iir-{ritivc clust ernissions.

VI I. (lreen Belt
'l he I']roject Proponcnt shall dcvelop -greenhelt in 7.5m rvide salctv zone all along thc
rnine lease boundar'1' as pcl thc guidelines of CPCI} iu ordcr to al'rest pollutioir
cnranatins fi'om mining opcrations u'ithin the lease. Thc nhole (lreen belt shall bc

dcvelopcd rvithin tlrst 5 ycars starting il'onr rvindr.r'ard sidc of the active mining area.
'Ihe devclopment ofglccnbelt shall bc govcrtred as per the liC granted irrespectivc
of the stipulation nradc in approved nritre plrtn.
'l'he ['roiect Ploponcnt shall carryout plrntation/atlbrestatiott in baskfilled al]d

rcclainred atea of rnining lcasc. around rvater bodl'. along the roadsides. in

corrrnunity areas ctc. by planting the native species in consultation nith the Statc

Forest Departnrent/ Agricultule Departucr:t/ Rural dcveloprrcnt deparUnerrt/Trjbal
Wcllare Department/Gram Panchayat such that onll'those species be selected rvhich
arc ol- use to the local pcoplc. The CPCB gLridelines in this respect shall also bc
aclhcr-cd. 'l'he dcnsitl' of the trecs should be alound 2500 saplings pel Iicctarc.
r\rlccprate budgctar'-v" provision shall be tnadc lbr protcction and calc of tt-ecs.

'l'hc l)roject Proponenl shall make neoessalv alternativc ar[allgcments for livcstocli
Iccd bl dcveloping grazing land rvith a vierv to compensate those arcas r.vhich alc
conring rvithin the ntiuc lease. fhe' developrnent of such grazing land shall bc donc
irr consulLation *,ith the State Govelnrncnt. in this re,uard" ['ro.iect l)roponcnl shoulcl
esseuliallY inrplcnrcnt thc directions (}1'thc Hon'ble Suprctnc Court rvilh t'cgard to
acquisition ol- grazin-u land. 'l hc spal'sc tl'cc j ot.t such grazing ,uound. r,uhich providc
nrid-clal shcltcr Ilonr thc scolching sun. should bc scrupr"rlously guardcd/ protcctcd
against l'clling and plantation of such trcos should bc prornolccl.
'lhc [)lrjccl Prclponcnl shall undcrtakc all :rccautionarv ffrcasurcs lbr conscrvaliolr
and plotcction of cndangclcd flora and launa and Schcdulc-I spccics durin-e mining
opcration. A Wildlil'c Conscn,ation I'lan shall hc prcpalcd lbr thc sarnc clcarlr
dclincating action 1tl bc tal<cn lirt conscrvatiorr ol'1'lora arnd laruna. 'l'hc I)lan shall bc
applovccl by Chicl' Wild l.ilt Warulcn ol- thc Statc (iovt. ancl implcmcntcd in
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consullation with tho Statc Forcsl and Wildlil'c l)cpaflmont. A copy ol Wildlilt
Consorvation Plan and its implcmcntation stalus (annual) shall bc submitlcd 1o thc
Itcgional 0lllcc of thc Minislry.

5. 'l'hc PP shall cnsurc that thc arca markcd for grccncry and lrccs will not be rcndcrcd
impcrvious by any mcans likc soil. compaction or ccmcnt concrctc or brick or tilcs
or rubbcr or plastic covcr or any olhcr impcrvious rnatcrial in any manncr and tho

arca musl bc maintaincd pcrvious fbr watcr inliltration/pcrcolalion and air llow in
thc soil. 11 must bc straight on carth and not on any roofor slab ol any tilc.

VI[. Public Hearins and Iluman Health Issues

l. 'Ihc Projcct Proponent shall appoint an Occupational Health Specialist lbr Rcgular as

wcll as Pcriodical medical examination of the workers engaged in thc mining
aclivitics. as per the DGMS guidelines. The records shall be nraintained propcrly. PI)

shall also carryout Occupational health check-ups in respect of workers u'hich arc

having ailments like BP, diabetes, habitual smoking, etc. The check-ups shall bc

undsrtaken once in six months and necessary remedial/ preventive measurcs bc

lzrlicn. A status report on the same may be scnt to MoEF&CC Regional Officc and

l)GMS on half-yearly basis.

2. The Project Proponent must demonstrate commitment to work towards 'Zero Harm'
from their mining activitics and carry out Health Risk Asscssment (HRA) for
identification workplace hazards and assess their potcntial risks to health and

determine appropriate control measures to protect the health and wellbeing of
workers and nearby cor-nmunity. The proponent shall maintain accurate and

systematic records of the HRA. The HRA for neighborhood has to focus on Public
Health Problems like Malaria, Tuberculosis. HIV, Anaernia. Diarrhoea in children
under five, respiratory infections due to bio mass cooking. 'l'he proponent shall alscr

create awareness and educate the nearby community and workers for Sanitation.

Personal Hygiene, Hand washing, not to defecate in open. Women Health and

Ilygiene (Providing Sanitary Napkins). hazard of tobacco and alcohol use. 'l'hc

Proponent shall canyout basc line HRA for all the category ofworkers and therealicr
cvory five years.

3. 'l'hc I'roponent shall carry out Occupational health surveillance which be a part o1'

I II{A and include Biological Monitoring where practical and l-easible, and the tcsts

and invcstigations relevant to the exposure (e.g. for Dust a X-Ray chcst: l"or Noisc

Audiomotric; lor Lead Exposure Blood Lead. For Welders Full Ophthalntologic
Asscssmcnl; for Mauganese Miners a complete Neurological Asscssmcnt by a

Ccrtificd Nourologisl, and Manganese (Mn) Estimation in Blood; lior Inorgatric

Chromium- l"orlnightly skin inspcction o1 hands and lbrcarms by a rcsponsiblc
pcrson. lixccpt routinc tcsts all tcsts would bc can'icd out in a Lab accrcditcd by
NAIII I. I{ccords ol I Icalth Sulvcillanoc must bc kcpl lbr 30 ycars, including thc

rcsults of and the rcoords ol I'hysical cxamination and tcsts. 'l'hc rccord of cxposurc

duc 1o malcrials likc Asbcstos. IIard Itock Mining. Silica, Gold, Kaolin, Aluminum.
Iron. Mangancsc, Chromium. Lcad. [Jranium ncod to bc handcd ovcr to thc Mining
I)cparlmcnl ollhc Statc in casc thc lil'c of thc minc is lcss than 30 yoars. It would bc

obligalory lor thc Statc Mincs I)cpartmcnls to makc arrangomcnts lbr lhc sa1-o and

l'agc 63 ol'll0
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scclu'c sLoragc o1'thc rccords inclr.rding X-lta1'. Onll convcntional X-ltay ivill bc
acccplcd lbr rccorcl purposos ancl nol thc digital onc). X-lLay nrust mcct II-O critcria
(17 xi;1 inchc,s and o1'good clualiLl').

lhc l)roponcnt shall nrainlaincd a rccord o{- pcrlirrmancc indicalors lbr rvorlicrs
u'hich incluclcs (a) thcrc shoulcl not bc a sigrrilicant dcclinc in thcir llodl'Mass Indcx
ancl it should s1a)' bcL\\ ccn I {1.5 -24.9. (b) thc lrinal Chcst X-lla1' comparcd q'ith thc
basc linc X-Ra,r, shoulci not shos' an1, capacitics .(c) At thc cnd o1'thcil lcaving job
lhclc should bc no l)iminution in thoir I-unlt liunctions I:orcccl lrxpiratorl' Volumc in

orre se cond (l;lrV I ).lrorccd Vital Capacitl (|VC). and thc latio) unlcss thcy arc

srrrol<crs rvhich has to be adjusted. and the cl-fect of age. (d) thcir hcaring should not
bc alltctcd. As a proof an Audioglarn (1irsL and last need to lre prcscntcd). (c) thcl
should no1 havc dcvcloped an.v Persistent Back Pain. Ncclt Pain. and thc movetncnt
ol tlrcir- I lip. Knce ancl other ioirrts should lravc nonnal ran-se of moveurcnt. (l) thcl
:;hould not havc sr.rl-fcled loss of an1, bodl part. Thc recorcl of the sanre shoulcl bc

subrlitLed to the Regional Officc. MoEF'&CC annualll' along rvith details ol'rhc
rclicl'and cornpensation paid to rvorkcrs lralin-e above indications.

l-he Proiect Proponcnt shall cnsutc that Personnel r.r'orkit.tg in dustl' areas shoulil
rvear protectivc respirator-u- devices and they should also be ptovided ."r'ith adequatc
training and information on salct1'and hcalth aspects.

I)roject Proponent shall malie provision tbl the housing Ibt u orkcrs/labors or shall
constl'uct labor camps r.vithin/outs ide (corrpan-,- or'r,ncd land) i.vith necessarv basic

inliastructure/ lacilitics likc tirel fbr cooking. rnobile toilets, mobile STP, sali'
drinking u,ater. medical health carc. crcche lor kids etc. 'l he housing ma,v be
plovided in the fbrnr of tcmporarl, structures l'hich can be removed after the

cornpletion of the pro.lect related infrastt'uctut'e. 'fhe domcstic waste water should bc
treated u,ith STP in older to avoid contaniination ol'unclcrground rvatcr.
- rc actir.'ities proposed in Action plarr plepared lor addressing the issues raiscd
during the Public Hcaring shall be conrlrlcted as per the budgetar.v provisions
urcr.rtioned in the Action Plan and witliin thc stipulated tinre frame. 1'he Status Rcport
orr irlplerlentation of Action Plan shall be submitted to the concemed Regional
OIllcc of the Ministrl along rvith Disn'ict Adnrinistration.

lX. Corporate Environment Responsibilitv (CER)

L lhc activilics and budget earrnarked fbr Colporate Envilonmental l{csponsibilitl'
(CIrl{) as pcr Ministrl"s 0.M No 22-6512017-IA. II (M) dated 01.05.201t| ol as

ploposcd by'IJAC should be kept in a separate bank account. rc activitics proposr:cl

Iirr Cllll shall bc implcnrcnted in a timc bound manncr ancl annual lcpcx't ol'
iurplcmcnlation o1' Lhc sarnc along r'r'ith clocuucnlarl' proo[' viz. photographs.
purchasc clocumcnls. Iatitudc & longitucic ol inliastructuro dcvclopcd & road

constluctcd nccds 1o bc submittctl to I{ceional Olllcc Mol'lI'&CC annuallv alone
rvith auclitcd slalcmcnl.

1. I)r'ojcct l)roponcnt shall kccp thc lurrds carmarliccl lbr cnvironntcntal protcction
lurcasurcs in a scperratc accollnt and rcll':rin liom divcrling thc sallc lirr otlict
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purposos. 'lhc Ycar wisc cxpcnditurc ol such lunds should bc rcportcd to thc
Molilr& CC and its conccrncd Itcgional Ofiicc.

X. Misccllaneous

L 'l'hc I'rojcct Proponcnl shall prcparo digital map (land usc & land covcr) of tho cntirc
lcasc arca oncc in fivc ycars purposc of monitoring land usc pallorn and submil a

ropon to oonccmcd I{egional Olficc of thc Molllr& CC.

2. 'lhc Proicot Authoritics should inlbrm to thc l{cgional Ofllcc rcgarding dalc ol'
financial closurcs and flnal approval of thc projccl by thc r:oncctncd authoritics and

thc date o1's1art ol'land development work.

3. 'l'hc I'rojcct Proponent shall submit six monthly conrpliance reporls on thc status of
thc implcmentation of the stipulated environmental safeguards to thc MOII"&CC
&its concerned Regional Office. Central Pollution Control Board and Statc Pollutit.rn
Control Board.

4. A scparate 'Environmental Management Cell' with suitable qtralified rranpowcr
should be set-up under the control of a Scnior Executive. The Seuior Executive shall
directly report to Head of the Organization. Adequatc number of qualiliod
Iinvironmental Scientists and Mining Engineers shall be appointed and subrnit a

report to RO, MoEF&CC.

5. The concerned Regional Office of the MoEF&CC including other aulhotized
organization shall randomly monitor compliance of the stipulated conditions. The
project authorities should extend full cooperation to the MoEF&CC officer(s)
including other authorized officer by furnishing the requisite datalinformation.

FINDINGS AND DECISION O THE AUTHORITY (SEIAA):

The instant Proposal was taken up during 171'1 Meeting of SEIAA
held on 03.05.2024. lJpon perusal of the relevant record placed on the file and

lurlher considering the recommcndations of 1he Appraisal Committee (SEAC);
decided to Grant Environnrent Clearance under Category Bl, 1(a) for onc

vcar, under EIA Notification dated 14.09.2006 issued by the Ministry ol'
linvironment and Forest, Government of India for Mining of Sand
Chandraon Garhpur Tapu Block at Villages Chandraon, Grahpur Tapu &
Kalsora, District Karnal, Haryana, Haryana with 4 i,00000 M'l /ycar'
production as mentioned in LOI/MiningPlan/ElAReport/ToR/DSR/
Ileplenishment Report for plan period with maximum depth upto 3.0m as

mentioned in Rcplenishment Study Report approved by Dircctor Mines &
(ieokrgy, Haryana and firr quantity o1- zl I .0000 M'l to thc pro.lcct rvith the

lollorving condilions:

l. 'l'hal Projcct Proponcnt should submit rcviscd (irccn arca plan and I'l'shall
maintain 60 % block planlalion in ncarby villagcs.

2. Spcoilic Condition No 14 mcntioncd in SIrAC rccommcndation is rcmovctl.
as i1 is not applicablc.

3. 'l'hat I'rojcct I'roponcnt should uso IIigh prcssurc sprinklcr in thc mining sitc.

I'agc 65 ol'liO
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320.17 Environmcnt Clearancc for Proposed for Validity Extension of EC for Sand

Mining Proiect at Chandraon- Garhpur'[apu Block, over an area of 94.35
hectares in District Karnal, Haryana by M/s CIIALIDIIARY TRANSPOR'l' CO

Proiect Proponcnt: Sh. Shiva Taneja
Consultant : Pand M Solutions

The following mcmbcrs joincd thc meeting:

The PP submitted online Proposal SIA/H R/M I N/5 497 7 2 / 2o26dated 29,0t).2025

to MOEI'&CC, due to non-availability of SEIAA Haryana for obtaining Validify Extcnsion of'

linvironment Clearance under Category 1[aJ of EIA Notification dated 14.09.2006.Howcvcr,

aficr the re-constitution of SEAC/SEIAA Haryana, the proposal transf-erred to SEAC Haryana

on'21.07.2026. The PP sutrnritted the scrutiny fee of Rs. 1,50,000/- vide DD no. 000033 datctl

(\:).01.2026.

The case was again taken up in 3lTthmeeting of SEAC helcl on 13.03.2026; 'l'he l)l)

and consultant appeared bcfore the committee. Further, a complaitrt has also beeu rcceived ill

the Committee for not to grant Environment Clearance to the proiect till the finalization ol'

l,itigation pending before the Hon'ble NCT. During the appraisal of the proposal PP was asl<cd

to clarify the observations raised in the cornplaint, he submitted that the Mattor is sub-jtrtlict:

bcftrrc thc Hon'ble National Green Tribunal vide 0.A. No. 1.01 of 2025 and Appeal No. 2iJ ol

2025; ha further submittcd that court case is currently ongoing and court has not passocl atly

orcicr to stop mining or not to do trtinittg operation.

It was also informed that a committee has been constituted by Hon'blc National Grccn

Tribunal for submitting a rcport on thc irrcgularitics mcntioncd in the complaint; so this

mattcr is sub-judice; hcncc, this case is deferred till the outcome of the complaint issues

pcnding before the Hon'ble NGT.

Now, on the requcst of PP, proposal was again takcn up in 320e meeting of SEAC hcld

on L7.04.2026; wherein, the PP and his authorizcd consultant appcarcd bcforc thc committcc

and briefcd thc proiect with the following basic dctails:

Member1 Dr. Jai Bhagwan, Sr. Scientist (Retd.J
M ember2 Dr. Naresh Kumar
M ember3 Dr. Kapil Kumar
M ember4 Shri Sanieev Kumar, Senior Environmental

Engineer, Haryana State Pollution Control Board
M ember

Secretary

a.) Sh.Bhupender Singh Rinwa, Chief Environmental
Engineer, Haryana State Pollution Control Board

NameSr. No.

Minutes of 320'n Meeting of State Expert Appraisal commiftee, Haryana
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1 Onlinc Pro osal no

Table 1: Ilasic d etails

SIA IIII MIN 549772 2oz6

Village Chandraon
507/ /6min,14min, 15min, 16, 17min, 23min,
24,25
502//7,2 min, 9min, 10min, 11min
175//zmin,3min, 4 to 9, 10min, 11to14,
l5min, l6min, i 7rnin, 18,24rnin.
Village Garhpur Tapu
79 / /79 to 23
20 / /15min,76,l7min, 18min, 22min, 23min,
')1 )q

31, / /6 / 7ntn,14m in, 15min, 75,77,l9min,
22min,23,24,25
32/ /1,/1min,1/Zmin,2min, 3 to 9, 10min, 11 to
2S

33/ /).,2,3min,8min,9min, 10, 11, 12min,
19min,20min,21min
38//lmin,
39//1to 4, 5min, 6min, 7 tr-r11, 12 to 14, 1Smin,
17min, 18 to2O2l min 22 min 23 min
40//7min,2 to 79,24,25
41, / /Smin, 6 min, 14min, 75, 76, 77 min, 24min,
25
47 / / 4min, 5, 6, 7 ntin, 1 4rl i n, 1 5, 76, 77, 23min,
)1" )C,

48//1l1.,1/2,2,3,4, 5nrin, 8min,9, 10, 11,
I 2nrin, 1 3min, l9ntin, 20, 2 I min
62/ /lmin,10min, 11min
63 / /3min, 4, 5, 6,7 ,l5min
For ancillary Area:
27 / / 1.1, 72, 19, 20, 2t, 22
22//73 to 78,23,24,25
Village Kalsora
7O / /7 ,9min,13min, 14 tr-r 1 7, 1 8min, 23 min,24,
2S

1.1./ /20,21.
20 / / 1.. L0, 71, 20, 21, zZmin
21 / /3nin,4 to 7, 8min, 1 3min, 14 to 17, 18min,
2|1min,24,25
43 / /3min, 4 to 7 ,14min,1 5, 16ntin, 17min,
25min
44/ /1,2min,9min, 10, 1 1, 12min, ltlmin, 19 to
23,24 min
55//20min,21,22min
56/ /1min,9min, 10min, 1 1, 12min, 13min,
1 4min, 16min, 17 min, 1t1, 19, 21 min, 22, 23, 24,
25
57 1min,2 3, 4, Smin, 6,7 B, 9min, 13min, 14,

6
7

Category/ltem no. (ln
Schedule

1(a) Mining of Mincrals (Non-Coal Mining)
Catc o B1

z

94.115 I Ia

z',t.06.2022
3

4 Date of LOI Granted hy M incs
& Gcology

Arca of the Pro cct

l)c artmcnt,lla na

I)ato of A roval of minc lan
es Chandraon, Ga rh

12.0(t.21)25 lor 5 c:lrs
Villa u&Kalsoraur'l'al,ocation of Pro ect

Khasra No.
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@
15, 16min, 17 , Z1min
85//1,2,3min,4min, 6min, 7min, B, 15
For Ancillary Area:
42//7to25

I)rojcct Cost
Water Ilequirement

Recurring Cost 2"dyearRs 36.00 Lakhs

l)rin king

Su TCSSION

Recu rrin Cost 3,'d r:ar onwards Rs 28.50 L

19.3 0 Crorcs

Activity

10.0 0

l) ust
15.0 0

10.00Plantation
35 KLDTotal

Round off
Figure in KLD

akhs
Environment Management
Plan

60 Lakhs

10

tl

9

CIJR 13udget

t2 Mineral
39,38,000 TPA

Longitude Latitude
29'5 3',5 0.60477"11,'08.1,069"8

29"5:3'43.807i
29"53',42.684

77"11'1.2012"E

77'1,1,'1.1.4+84"E

29"53',40.970/77"70',56.6364"8
29"53',40.97 0177"t0'56.6364"8
29"53'.29.475(77"70',39.774"E
29'53',22.963',7 7'10',2 9.3 0B U " E

29'53'.10.62677'10'26.4:l96"tl
29"53'4.07 4"

29"53'0.0924

29"53',7 .407 6

77"10'25.6106A"8

77"70',33.2436',8

77"70',32.797z',E

77'10'38.2764"8 29"53',1.3.822t

29"53',19.07 5277"L0'.106.7632"L

29"s3'26.12477"70',58.051.2"8
29" 53'35.7 7 92

29"52'50.8+0t77"70'25.1184"E
29"52'42.632/,77"10'26.2164"E

7 7" 10',31,180 B " E

77"70'38.7912"E

29"52',37.L28

29"52',30.421.2

29"52',27.490t77"70'44.6592"E
29"52',22.695(77"1,1,'8.1312"E

77'70'.56.748"8 29"52'29.4'38/
29"52".13.531(77"10',45.6096"8

29"52',+2.67277'10'34.0104"8

13
l4 Corner Coord inates

Prod uction Ca acl

15 M achincry Iicqu ircd

t6 l)owcr Rcquircmcnt

l\
,I

t\

N

N

N

N

'I

N

Chain Mountcd Iixcavators, Water 'fankcrs &

'l'rucks/ l'ippcrs

Electric connection will be takcn for officc and

security purpose from lilcctricity Iloard

Gcological I{cscrvcs

Minutes of 320rh Meeting of State Expert Appraisal Committee, Haryana
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tg,
Lease area in

Ita.
Total geological

rcservc MT
Blockcd

Geological
rcservc M'l' (li)

Available
M ineahlc

reserves MT (A-
B)

Tragetcd
Production
MT/year

84.79 49,40,460 7,70,49(l 47,69,970 39,38,000

Ycar \4',t't)A

II 3 9,3 8,00 0

III
IV

39,38,000
39,38,000
39,38,000

VI 39,38,000

Fivc ycars proposcd l)rorluction dctails ('l'ons /Anum)

List of Machinery

Details of Mining

l-and use pattern

Status of Statutory Clearanccs along with Timeline

Chain M ounted
Excavators

1.3 0-2.0 m3 301

25 tons 352 Tippers/ Trucks

3 Water Tanker 4000 liters

4 Light vehicles 10

5 Maintenance van 4

Sr.no Pa rticu la rs Details
Semi-Mechanized
Opencast method

1 Mcthod Of Mining

2 Gcr.rlogical Reserves 49,40,460 MT
3 M ineable Reserves 4L,69,970 M't',

4 Proposed Production 39,38,000 TPA

Sr.no Existing land
use (ha )

At the end of
Sth year I ha)

1 Pit Area 0.0 0.00
Z 0.0 0.0
3 Safety Zone I

Restricted
Area)

72.23 12.23

4 Infrastructu re 15.9 3 0 15.930
5 Plantation 0.0 5.0

6 Natural
Ileclamation

66.19 66.L9

'l'otal 94.35 94.35

S. No. Statutory Clearances Letter no./date

N.4inutes of 320'h Meeting of State Expert Appraisal Committee, Haryana
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1 LOI by the Dcpartment of
Mincs and Geology,

I Iaryana

Vide memo no -

MG/l IY/Auction/KNL/Chandron- Garhpur'l'apu

Sand llnit/2022l3{i50 l)ated 27'06-2022

2 M ining Plan DM G/l IY/M P/ KN L/Chandron-Garhp u r 'l'apu

Block/2023 / 4393 Datcd 03.0U.20Z3

3

4

Forcst NOC Issucd by Division liorest Officcr, Karnal Vidc

SIIN -J42-lrMB-A'l'l'l l)atcd 10.01.2023 & ,01,-

tl91'-C6l I Il Datc rJ 77.1 1.2023

lssued by ljxccutivc lingincer, Indri W/S

Division vide letter no. 331-32/N0C Datcd

17.07.2023

Irrigation N0C

5 n greement with the

Mining Department

Modified Mining Plan

On 04.09.2024

Vide letter no- DMG/HY/MP/KNL/Chandron-
GarhpurTapu Block / 2O25 / 243 3 Dated

12,06,2025 for a total production capacity of

39,38,000 TPA and depth of 3 m

6

7 Replenishrnent Study Forwarded to SEIAA, Haryana by the Dircctor

Mines & Gcology Department, Haryana vidc

memo no.

DMG/HY/RS/KNL/cont/Chandroan-
GharpurTapu/2025 / 65 Dated O 6,O1..2OZ 6'

The committeo discussed the status of thc Pending court cases, EMP/CEII

rlcta ils/Replenishment Stucly and Approved Mining Plan and asked the PP to submit roply

alongwith affidavit with the status of the court case. Based on the discussions; the PP vidc

lctter dated 20.04.2026 submitted reply as under:

L. The Undertaking in the form of affidavit is attached with this reply.

2. The Revised EMP budget is being subnrittcd:

S. No Mcasures
Recurring cost

(ln Rs.)

2"d Year

Recurring
cost

(ln Rs.)

3rd Year
onwards

1
Pollution Control
i) Dust Suppression

10,00,000 5,00,000

2

Pollution Monitoring &
Rcplenishmcnt Study

i) Air pollution
ii) Watcr pollution
iii) Soil pollution
iv) Noise Pollution

6,00,000

3
Plantation and salary for
gardcncr [part timc basis)-

10,00,000 10,00,000
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3. The Revised CER Budget is being given below:

Schools which have been identified for the activities under CER are :

aJ Government Primary School,Village-Garhi Birbal Tehsil-lndri,Karnal (School Code-
1+104)

b) Government Primary School,Village-Chandroan, Tehsi l- lndri,Karnal [School Codc-
1,4077)

cJ Government Primary School,Village-GarhpurTapu, Tehsil-l n dri, Karnal (School
Code-14106J

d) Govcrnment Primary School,Village - Musepur, Tehsil-ln dri,Karnal ISchool Codc-
74102)

4. 'l'hat, thc mining plan has bcen approved by the Mincs & Gcology Departmcnt Vide
lottcr no Vidc letter no- DMc /HY /MP / KNl/Chandron-carhpur Tapu
lllock/ZoZ|/2433 Dated L2.O6.2O25 for a total production capacity of 39,38,000 1'PA

and dcpth of 3 m. Copy of the samc is attachcd as anncxure with this rcply.

'l-hc rcply ancl submissions ntadc by thc PP/consultant wcrc discusscd bv the

committcc and thc rcply was considorcd.

4 Haul road repair 10,0c,000 7,50,000

'I'otal 36,00,000 28,50,000

Sr. No. Activity ApproxCost

IinRs.)
1 Health awarcness and mcdical camps for local

community in ncarby villagc and panchayat.
10.00

2 Distribution of educational kits and sports kits among thc
stLrdents of nearby villages.

10.00

3 Drinking water facility and toilet facilities with proper
water system at 10 places in Village Chandron,

GarhpurTapu and Kalsora and surrounding villages.

10.00

4 Skill Development Program (as pe,r requirement of local
peoplel with equipment for 50 people of Village
Chandron, GarhpurTapu and I(al;ora and surrounding
villages.

10.00

5 Installation of solar lights in public places in
consultatiorr with Gram Panchayat. [*Rs.30000 x 20
placesl

10.00

6 Whitewashing/painting work of school rooms and walls
of village Chandron, GarhpurTapu and Kalsora and

surrounding villages.

10.00

TOTAL 60.00
lakh

Minutes of 320'h Meeting of State Expert Appraisal Committee, Haryana
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After going through thc instructions/ clarification rcccivcd from Mining

Dcpartment, thc Committcc dccidcd to rccommcnd this casc for grant of thc cxtcnsion

of Ilnvironmcnt Clcarancc as.pcr approvcd mining plan by thc Mining Dcpartmcnt.

Sincc thc issucs rclatcd to Onc cntry cxit (condition 7) and furthcr approval of paths as

Traffic Managcmcnt Plan (Condition 113) arc in contradiction to cach othcr hcncc final

dccision rclatcd to both conditions may bc dccidcd by SIIIAA accordingly. As pcr SIiAC

only onc condition rclatcd to cntry and cxit routcs in place of two (7&13J, as pcr GOI

guidclincs lbr sand mincs "There shall be one entt'y and cxit point providcd Ior

trucks/vehiclcs. The said entry point should have facilities as mcntioncd abovc. In casc,

it is nccessary to have more than one entry/exit points, all such points shall havc

chcckpoints with facilities as mentioned above. All other possiblc ways of cntry/cxit

should bc closcd using barriers like compour-rd, trench, etc. All provisions shall bo ttraclc

to not make it possible for any vehicle to enter or exit without entry into thc

cr.rmputerized system" be imposed to avoid any confusion / litigation.

Since the issue of violations in execution of the ntining octivigt and tronsportaLion of

mined moterial is being pursued in the Hon'ble NGT us a part of complainL SEIAA is tr

respondent party to this cotllplaint; hence the issue related to violations pointed oul in the

complainl interim order passed by the Hon'ble NGT and the enquiry reports subntiLtetl by

the Enquiry committee deputed by Hon'ble NGT ntay kindly be considered before tukinll

final decision in thc motter.

320.18 Environmental Clearance for Proposed for Validity Extension of EC for Sand

Mining Proiect at Nangal Block having an area of 82.85 ha by M/s
CHAUDHARY TRANSPORT CO.

Proiect Proponent: Sh. Shiva Taneia
Consultant : PandMSolutions

The following members joined the meeting:

The PP submitted onli nc Proposal S IAIH R/M I N/5 a97 7 6 / 202 6darcd 29.08,2025

to M0EF&CC, duc to non-availability of SEIAA llaryana for obtaining Validity Extcnsion of

Environmcnt Clearancc undcr Catcgory 1[a) of EIA Notification datcd 14.09.2006.Howcvcr,

after thc rc-constitution ofSEAC/SEtAA Haryana, thc proposal transfcrred to SEAC llaryana

Dr, lai Bhagwan, Sr. Scientist (Retd. ) Menrber
Menrher) Dr. Naresh Kumar
Menrber) Dr. Kapil Kunrar
M em berShri Sanjeev Kumar, Senior Environmerrtal

Engineer, Haryana State Pollution Control Board
5 Sh.Bhupender Singh Rinwa, Chief Environmental

Engineer, Haryana State Pollution Control Board
Merlber

Secretary

Desi tionSr. No. Name
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Subjcct; Environmcnt (llcarancc for I'roposcd for Validity Extcnsion of Fl,C for Sand Mining
Projcct at Chandraon- (iarhpur'I'apu Ilktck, ovcr an arca of 9,1.35 lrcctarcs in l)istrict
Karnal, Ilaryana by M/s CIIAIJI)IIAIIY 1'lfANSPOltl' CO.

re I'l' submitle d online Proposal SLVHR/MIN/S4977212026datcd 29.01J,1015 1o \'lOlrl:&(l(1.

duc to rrou-availability of SEIAA Ilar_vana lor obtaining Validity Extension of ljnvilounrcnt ( lcarance

r.tnclcr ('atcgoly 1(a) of EIA Notiflcation dated 14.09.2006. Horvever. atter the rc cor.tstilLrliolt ol'

SllA(l/Sl,.lAA Haryana, thc proposal transt'erred to SEAC Harl'ana on 21.01.2026. 'I'he Pl' subnrittcrl thc

scrlrliny f!:c olRs. 1.50,000/- vide DD no. 000033 dated 03.01.2026.

'l irc casc rvas again taken up in 3l7tr\nceting of SEAC held on 13.011.2026; The PP and cortsr.tilatrt

apltcarcd betbrc the cor.nmittee. Fufihcr. a coruplaint has also bcen leceired in thc Committee tarr ltol to

glant linvironnrent Clearance to the project till the finalization o1'Litigation pcnding bctbre thc llon'blc

N(il. I)uring the appraisal of thc proposal PP r,r'as askcd to clari[' 1l.te observatious raiscd in the

con.plaint, hc submitted that 1he Matter is sub-judice belbre the Hon'ble National Cirec-n Tlibunal vide

O.A. No. 101 of 2025 and Appcal No. 23 of 2025; I.rc furthcr submitted that coufl case is culrctrtly

or.rgoir.rg and courl has not passed anv oldcr to stop lnining or not to do nriniug operatioll.

1t rr,as also infbrmed that a conmittee has hecn constituted b-v-' Hon'ble Natior.ral Grecn l'ribunal

lirr sLrbntitting a repolt on the irrcgularities mentioncd in thc ct.rmplaint; so this lrlattel is:Lth-.itrtiice:

l.rcr.rcc. this case is deferred till the outcome of the conrplaint issues pending beforc thc llon'ltlc

NC't'.

Norv. on thc rcquest of PP. proposal was asain taken up in i20'h mcctins ol' Sl:.'\(' lre kj ,rrr

17.04.2.026; ii4icrcin, 1l.rc PI, ancl his authorized consultant appeared Lrforc the cuuttt'rittct and bliclcd Lirc

projcct u,ilh thc lbllowing l.rasic dctails:

'l'alllc l: llasic tlcta ils

st A/t I I{/MI N/5rt97 7 2 12026I ()nlin c Proposal no

Oalcgory/l tcm

Schcdule)

It o. (ln2

J Arca ollhc Projcct 94.35 I Ia

1(a) Nlining ol N4incrals (Non-( oal \{inirt, )

(latcgory 131

Ch a irma n, SEIAA, Haryana Member Secretary, 5E,AA

Itcm No. I 99. l3
l)atc:30.{),1.2026

.\npraisal & l{cconr nrcntlat io ns of SI'-,\(':
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l)atc ol' LOI (irantcd by Mincs

& (icology

I)cpartmcnl,I Ialyana

{

6

I)atc of Approval of minc plan

Localion of I'rojcct

7 Khasra No

26

21.06.2027

Villagcs Chandraon. Guhpur'I'apu&Kalsora

Villagc Chandraon

501//6rnin. 14min, l5min, 16. l7min, 23min. 24.

25

502 "1. I nrin, 9min, lOmin. I lruin

ll5ll2min. 3min. 4 to 9. l0rTrin. 11 to 14.

l5rnin. l6rnin, l Trnin. 18, 24rtrirr.

Village Garhpur Tapu

19ll19 to 23

20ll15min. 16, l7min, l8min. 22min, 23min 24.

25

3lll6llnin. l4min. 15rnin. 16, 17. 18min.

22mn.23.24,25

32/lll|min, l/2min, 2min. 3 to 9, 10min, l1 to

25

33lll. 2. 3min, Smin. 9min, 10, 11, 12min.

I 9rnin. 20rnin, 2l nin

38//1min.

39lll ro 4.5rnin. 6min. 7 toll.12 to 14. 15rnin.

17min. I 8 to 20 2l min 22 rnin 23 min

40//lmin,2 to 19.24,25

4lll5min,6 min, l4rnin. i5, 16, 17min, 24min.

25

47ll4min. 5, 6, 7min. 14min, 15, 16. 17, 23min.

24,25

4Llllll. 112, 2, 3. 4, 5min. Smin. 9, 10. 11,

llrnin. iJrnin, l()rnin, 10, I lmin

62lllmin. lOmin, 1lmin

63ll3nin,4, 5, 6, 7. l5min

tr'or ancillary Arca:

21 / / 1 t, ),2. 19. 20, 21, 22

Chairma n, SEIAA, Haryana Member Secretary, SEIAA

12.06.1025 lirr 5 1'cars.
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221113 to 1tt. 23. 24. 25

Villagc Kalsora

l0//7. tlmin. l-lurin. 14 to 17. ltimin.23 min.24.

25

11 120_ 21

20//1. 10. I1.20. 21. 22nrin

2ll/3min. 4 1o 7. lirnin. l3min. 14 to 17. llJmin.

23ntin, 24, 25

43ll3nin, 4 to 7. l4min. I 5, l6min. l7min.

2-5min

41lll. 1nin. 9min. 10. I l" I2rnin. I lJnrin. i9 to

23. l4 min

55//20rnin. 2I. 22rnin

56lllnin. 9min. l0min. ll. l2rnin. l3ntin.

l4nrin. l6min. lTniin. 18. 19. 2l nrin. 2?.23.11.

25

5Tlllnin- 2. l. 4. 5min. 6. 7. 8. 9rnin, 1lmin. 14.

15, 16rnin. 17, l5min

85//l , 2. 3min. .lmirr. 6min. 7ntin, 8, l5

For Ancillary Area:

42lll to 25

Project Costti

I Water Requirement

I0 l'lnvironmcnl Managomcnl Plan
car onrlards I{s 2ti.50 I-akhs

Drinliing

Su sstoll

Itccurring Cost 2 l carlls -j6.00 Lakhs
(lost ll

10.00

19.30 Crores

Activitl,

DLrst
15.00

It).00Plantation
'lirta 

I J5 KI,I)

Round off
Figure in KLD

il (lliR lludgct

l2 Mincral

60 Lakhs

Sancl

:19.3[t.0(x) 'il,nl'roduction Capacity

I'i l la r l,atitudc
29"53'50.604"NAI
29"53'43.8072"N77.1t'l.2012"1:A2

l3

IJ Corncr Coordinatcs

Chairman, SEIAA, Haryana Member Secretary, SEIAA

- l,ongiturlc
77'l l'01t. 1069"1:
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Geological l{eserves

Leasc a rcl in
lla.

84.7e

l"ive ycars proposed Prodrction details ( 'l'ons /Anum)

Ycar ]\,I I'I'A
II 39.38.000

39.38.000
39.18.000

III
IV

Vt
39.1[t.000
39.38.000

29"53'42.684',N

29'53'40.9704"N
29'53'40.9704"N

29"53',29.4756"N

29"5i'22.9(r3 2 "N

29'53'l 0.62(r"N

29"53',4.074"N

29"53',0.0924"N

29"53',7.4076"N

77" 1 t't3.4484"t;.
77"10'56.636.1"1,

77"1U56.6364"t:.

77" I0',29.3088"1t

t7"10'26.4396"t..

77"10'25.(r106tl"ll
'77"10'33.2436"t

11" tO'32.7972"t).

77"t0'38.2764"E

77" 1}'.39.77 4"t:.

29'53',13.8228"N

77"10'106.1632"E 29"53',19.0752"N

77'10'58.0512"E 29'53'26.124"N

77'10'25.1184"E

77"1 l'4.0236"E 29'53',35.7792"N

29'52'50.8404'N
77.t0'26.2164"E 29"52',42.6324'N

77"10'31.1808"E 29"52'37.128"N

77"10'38.7912',F. 29'52'30.4212"N
77.11',44.6592"F, 29"52'27.4908"N

29"52'22.6956"N77"11'8.1312'E

71" I1',56.7 48"t:. 29.52',29.4384"N

77'1 0'45.6096" rl 29'52'33.53l6"N
7'1.10'34.0104"E 29"52',42.672',N

Machinery Requircd Chain Mounted Excavators. Water Tankers &

Trucks/Tippers

t5

t6 Por.ver Requirement l:lcctric conncction sill bc Laken lorolllcc and

sc:ulity purpose liom Iilectricity Boatd

Total geological
reserve IVIT

B loclictl
(ieologica I rrsrrve

M'r'(ri)

Available
Mineable reserves

MT(A-B)

Tragctcd
Production
M'l'/ycar

49.40.,+6t) 7.70.490 41,69.970 39.3li.000

Cha irma n, SEIAA, Ha ryana

l,isl ol'Machincl"r

Member Secretary, SEIAA

I)4
t]5

A3
Il I

BI
t\2
It3

Il 6

t\7
B8
B9
B ro 

I

B ll
CI
C2
C3
C4
C5
c6
C7
C8
C9
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Capacity

I Chair.r Mountcd
lixcavalors

1.30-2.0 m' 30

?. 25 tons 35

) Watcr'l'ankcr 4000 litcls It

4 Light vchic lcs 10

5 Mainlcnancc van

29

4

Details of Mining

Details
Semi-Mechanized Opencast
method
49.40.460 M'f

Land use pattern

Status of Statutory Clearances along rvith Timelinc

Sr.no
I

Particu lars
Method Of Mining

2 Geological Reserves

J Mineable Reserves ,11,69,970 MT
4 Proposed Production 39.38.000 TPA

Sr,no De tails Existing land
use (ha )

At the end of
Sth I'ear ( ha)

1

)
3

P it Alea 0.0 0.00

Dump Area
Safety Zone (

Restrictcd
,\'ca)

0.0 0.0

I _ . -/. -',\

0.t)

12.23

1 Inlrastlucture 15.930

5 Plantation 5.0

6 Natural
Reclarnation

66.19 66.t9

Total 94.35 94.35

S. No. Statutory (llearanccs Lcttc r no./dlte

1 I-Oi by thc I)cparlmcnt o1'

Mincs ar.rd (icolog.v.

I laryana

Vide mcmo no -

MGA IY/Auction/KNL/Chandron- Garhpur'l'apu

S and U nit I 2022 I 3 tl 5 0 D atc d 2 1 - 0 6 -2022

2 Mir.rir.rg I'lan I)MG/I IYA4P/KN [,/Chandro n-Garhpur'l'apu

Blockl2023 I 4393 I)alod 03.0ti.2023

-) liorcst NOC Issucd by I)ivision Ioresl Ofhccr, Karnal Vidc

SIIN -.142-lrMtt-A'l'J'l' I)alcd 10.01.2023 & JOL-

II91'-C6lXi l)atcd 17.1 1.2023

Cha irman, SEIAA, Haryana Member Secretary, SEIAA

S. No. Name of machinery Nos.

'l'ippcrs/ l'rucks

1 5.93 0
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1

f

Irrigation NOC lssucd by I'.xccutivc linginccr. Indri WS l)ivision
vidc lctlcr no. 331-324\rOC l)a1cd I7.01.2023

Agrccmcnl with thc

Mining I)cpartmcnt
On0a.09.2024

6 Modilicd Mining I'lan Vidc lcttcr no- l)M(i/IlY/MI'/KNL/Chandron-
(larhpur'I'apu lllocU2025l2433 l)atcd
12.06.2025 lor a total production capacity o1'

39,3tt,000'l'l'A aud dcpth of 3 m

Forwarded to SDIAA, Ilaryana by thc Dircctor
Mines & Geology Departmcnl. IIaryana vidc
rnemo no. DMG/HY/RS/KNL/cont/Chandroan-
GharpurTapu/2025/65 Dated 06.01.2026.

7 I{eplcnishmcnt Study

'fhc committee discussed the status of the Pending court cascs. I:Ml'}/CI.lll

tlclaiLsi l{cgrle nishment Study and Approved Mining Plan and asked the PP to submit reply alongwilh

atljdavit with the status ofthe court case. Bascd on thc discussions; thc PP vide letter dated 20.04.2026

subn.ritlcd reply as under:

l. Thc Undcrtaking in the ltrnn ol'alfidavit is attached u,ith this rcply

2. -l-hc Rcviscd liMP budget is being submitted:

-1. 'l'hc llcviscd Cltlt lludgct is bcing givcn hckrrv:

S. No Nlleasures

Recurring cost
(In Rs.)

2nd Year

Recurring cost

(In Rs.)

3'd Year
onwards

I
I)ollution Control
i) Dust S uppress ion

10.00.000 5.00,000

)

Pollution N{onitoring &
Rcplenishrnent Studl'

i) Air pollution
ii) Water pollution
iii) Soil pollution
iv) Noisc l'oLlution

6,00.000 6.00.000

)
Plantation and salary for
gardcncr (part timc basis).

10.00.000 10.00.000

1 I laul road rcpair 10.00.000 7.50.000

'l'otal 36,00,000 2n,s0,000

Ch a irma n, SEIAA, Ha rya na Member Secretary, SEIAA
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Sr.No. Activitl' Appror(lost
( in tts. )

I I Icalth awarcncss and mcdical camps lirr klcal community in

ncarby villagc and panchayat.

t0.(x)

2 I)istribution ofcducational kits and sports kits atnong tltc studcnts

ol'ncarby villagcs.

I0.00

-) I)rinking watcr facility and toilct lacilitics with propcr watcr

systcm at 10 placcs in Villagc Chandron. (iarhpur'lhpu and

Kalsora and surrounding villages.

10.00

.+ Skill I)cvclopmcnt Program (as per requirement of local pcoplc)

with cquipment for 50 people ol Village Chandron,
(iarhpurTapu and Kalsora and surrounding villages.

10.00

5 lnstallation of solar li,ghts in public places in consultatiort riith
(iranr Panchayat. 1+t{s.30000 x 20 placcs)

10.00

6 Whitc* ashing/paiutiug ri'ork of school rttotrts aud u'rtlls ttf
village Chandron. Garl.rpurlapu and Kalsora atrd surroundittg

i'illages.

10.00

T0TAL 60.01) la l<h

31

Schools n'hich have heen idcnti{ictl l'or thc activitics undcr CEll arc:

a) (ioverntnent Primarv Sc hool.\r illage-(iarh i Birbrl Tchs il-t ndli. Karnal (School (loJc- l '1 1 0J )

b) Ciovcrnment Pritnart' School.\/illagc-
Chandroan. Tehsil-lndri. Karnal (Schoo I Code- I 4t)77)

c) (iovernment Primary Sc hoo l.Village-Garhpur'l'apu, Tehsil- lndli. Karnal (School ('otlc-

l.+ l06)
d; Govcrnment Primarl Sc hoo l.\/ illage--N'[uscpr,rr. lchsil-lndri.Karnal (School Codc-l-l]()l)

-1. l hat. thc minirlg plan has lrccn t1t1;rovl-d b1, the iVlincs & Geologr l)cp rtnrcnt \Iicle lcltcr Irrr Viric

lctlcr no- DMG/HY/M P/KNl,/C'handron-(iarh pur'l'apu Blocl</2025/2.133 Datctl 12.06.2025

lbr lr total production caltacitl ol'39.38.000 TPA und depth of 3 m. Copl' oIthe sitttte is altachcd

Ji arnc\ure rrith tlris repl1.

Ihe rcpll, and submissions madc bl tlte PP/consuhant wete discusscd h1' thc conrrritlce ltttLl thc

rcplv u,as considcrcd.

Altcr going tl.rrough tl.rc inslrLtclions/ clarilication rcccivcd liom Mining l)cpartnrcnt. thc

('ontmillcc dccidcd to rccommcncl this casc lbr grant ol'thc cxlcnsion ol llDvironmcnt (ilcatittrcc as pct'

approvcd nrining plan b1'thc Mining l)cpartmcnt. Sincc thc issue-s rclalctl 1() OIrc cntr) erit lcontlition 71

anci lirrthcr altproval ol paths as l rallic Managcn)cnt l'lan (( ondition li) arc in colll ra(licl i()ll to tilcll

otlicr hcncc linal dccision rclalcd to both condilions ma1' lt dcciclctl by Sl:tAA accoltlingll'. As pcr

Sl:AC onll,onc condition rclalcd 1o cntrv and cxit roulcs in placc ol'lwo (7&13). as pcr (;OI guidclincs

lirr sand rnincs "'l hcrc shall br' unc cntrr and cxit point pxrl itictl lirl trucks,'r chicles. l hc saitl crrtr\ pi)illl

Chairman, SEIAA, Haryana Member Secretary, sEIAA

52
584



32

.lrolrld havc lacilitics as mcntiorrctl alxrr,c. ln casc- it is ncccssar) to hilvc nlorc than onc cntlricrit

points. all such poiuts sl.rall harc chcckl)oill1s uith lacilitics as mcr.ttioncd abovc. All otlrcr possilrlc rrars

() I'cutr'\'i'cxi1 should bc closcd Lrsir:g barricrs likc conlpor.rnd. trcnch. clc. All provisions shall hc nruclc to

nol nraltc it possiblc lbr any vchiclc to cntcr or cxii u,ithout ctrtry ir:to thc computcrizcd svstcrrr" bc

inrposcd 1o avoid anv conlision / litigation.

.\ittca llr is.ttrt of t'ioluliorl.\ in (tcLulion o/ tha tnittittg uc'lit'i11. urul trun.\l)ortolion of mitttd nttrtcriul

i.s hairtg pursrrccl in thc llon'hle N(il u: d part ol tttnrpluinl. Sliltl.4 i.: o re.spondenl pdt'lt to l11i.t

tttntltltint, lte trcc the is,sue relaled lo t'iolations poinlcd out in lhe conrplair , ir erint order pu:.sul b.t tltt

Iltrtt ltle tv-(i l trttd tlu e nquirt, r'c1)ot't.\' .\'ubmiltecl bt' llrc linquir-v cotnmittec dcl)uta{l lt.l, I1un n,, ,\'() l' nttt.r'

kindl) hr,con.tidt'rtl ltafot'e tuking.fitrul clcti.siou in llht tullar.

Ii irr rl i n gs a nd [)ecis ion of the A uthoritv (SEL{A).

The recommendation of thc Statc Dxpert Appraisal Committee (SEAC) 
"vas

.onsidered in the l99tl' lneeting of the State llnvironnrent Inrpact Assessment Authoritv

1Sl:lz\A) lreld on 30.04.2026

The Authority observed that the case is presently pending adjudication bclbtc

thc llon'ble National Grccn Tribunal (NGT). It was further noted that the Hon'blc

lliburral has not passed anv order restraining or prohibiting the continuation ol mining

()l)cftrtions.

Alter deliberations, the Authority, taking into account the recommendations

ol'Sl:AC, decided to gmnt the cxtension of Environment Clearance as per the approvcd

rnininu plan ol the Mining Depaftnlert subject to strict compliance with all applicablc

:itatulorv provisions and erlvironlnental safeguards. The Project Proponcnt shall also

conrply wilh thc prescribed entry and exit route provisions in accordancc with thc

Lr.ui(lclincs issLrcd by the Government of India for sand mining. subjcct to dccision ol-

I krn'blc National (irccn'll'ibunal (NG1').

Cha irma n, SEIAA, Ha ryana Member Secretary, SEIAA
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